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[SHRI P. Shiv Shankar] 

That this House concurs in the re-
commendation of the Lok Sabha that Rajya 
Sabha do join in the Joint Committee of the 
Houses on the Bill further to amend the Hindu 
Marriage Act, 1955, and the Special Marriage 
Act^ 1954 and resolves that the following 
seven Members of the Rajya Sabha be 
nominated to serve on the said Joint 
Committee: 

(1) Dr. (Shrimati) Najma Heptulla 
(2) Shri B. M. Deshmukh 

(3) Shri M. R. Krishna 
(4) Shri Jaswant Singh 
(5) Shri Dinesh Goswami 
(6) Shrimati Margaret Alva, and 
(7) Shri V. Gopalsamy. 

The question was put and the motion was   
adopted. 

SHORT     DURATION     DISCUSSION 
UNDER RULE 176 

Reported findings of the    Couunissiou of 
Inquiry relating    to    Jamshedpur Riots 

of 1979 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): We will now take 
up the next item—Discussion under Rule 
176, Shri Harkishan Singh Surjeet. I have to 
inform you that the time allotted is roughly 
about three hours. 

THE VICE-CH^JRMAN      (SHRI 
ARVIND GANESH BlULKARNI): Under 
rule 176, it is tlie right of the Chairman to 
decide i:he admissibility and he has already 
decided to have a discuss'on in this House on 
this as a matter of public importance. Yes, 
Mr. Surjeet. 

SHRI JAGANNATHRAO JOSHI (Delhi): 
No, Sir. I have a submission to mak» We are 
not discussing the general disturbance 
situation in the country. But we are discussing 
the findings of a Commisuion o4 Inquiry, a 
particular Commi.'ssion of Inquiry. Normally, 
only when a report of a commission is placed 
on tlie Table of the House, whether it is the 
report of the Vigilance Commisuion or the 
UGC or some other Commission, we would 
be in a position to participate in the discussion 
meaningfully. We do "ot have the copies of 
this Report. Some copies have been 
distributed and we do not know to whom or 
for what purpose. When we are discussing the 
findings of a particular Inquiry Com- 

 



mission, the Report of that Commission should 
be made available to the H^Members who 
would like to participate in the discussion. I " 
think we are deviating from the normal 
pragtice of the House. Now, Sir, we are not 
discussing the general disturbance situation in 
this country or the communal situation in the 
country, but we are discussing only the 
findings of a particular Inquiry Commission 
the Report of which has not even been placed 
on the Table of the Vidhan Sabha and copies of 
which have not been made available to us also. 
So, now can we participate in this discussion? 
{Interruptions). 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): You want me to 
dispose of all the points of order one by one? 

SOME HON. MEMBERS: After hearing 
everybody. 

SHRI JAGANNATHRAO JOSHI: No, Sir. 
1 simply wanted to make a submission. That 
is all. Unless we have copies of the Report, 
unless the Report is placed on the Table of 
the Rajya Sabha and unless those copies are 
made available to the Members who would 
like to parf.cipate in this discussion, how can 
we proceed. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHI SITA RAM KESRI): Some 
copies are available  in  the Library.   
{Interruptions) 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): I will first of all 
dispose of the point of order raised by the 
honourable Member, Shri Jagannathrao 
Joshi. Please let me dispose of it. Then I will 
call the others if they have sny points to 
make. Now, Mr. Joshi, I do not see any point 
of order in your submission. 

SHRI NAGESHWAR PRASAD SHAHI 
(Uttar Pradesh): Sir May I request you to 
hear me? 

THE      VICE-CHAIRMAN (SHRI 
ARVIND     GANESH     KULKARNI): Let 
me dispose of his point first. 

SHRI NAGESHWAR PRASAD SHAHI: 
Why don't you hear ail of Us and then 
dispose of the points of order? My point of 
order is on the same thing. 

SHRI PILOO MODY (Gujarat): Sir, it is 
on the same subject. 

SHRI NAGESHWAR PRASAD SHAHI: 
Sir, it is true that the Cnair-man has ordered 
the discussion on this Report and actually we 
also demanded that this Report should be 
discussed. On the unanimous demand of the 
whole House, the Cnairman acceded to it. 
But, Sir, there is a procedure as to how a 
report should be discussed. It is the duty of 
the Government to make a copy of that 
Report available to the House and to the 
Members of the Housg so that the Members 
may know what is contained in the Report, 
Without making that available to thg 
Members, how can you proceed further? 

THE     VICE-CHAIRMAN      (SHRI 
ARVIND    GANESH    KULKARNI): That 
is all right. 

SHRI NAGESHWAR PRASAD SHAHI: 
No 'That is all right'. When the Chairman 
ordered that the Report would be discussed, 
he also ordered that the copies of the Report 
should be mad^ available. The Chairman did 
not order that the Members should discuss the 
Report without going through the Report. 
How can *e discuss the Report without going 
through that? Sir, at least to the leaders of the 
parties copies should have been made 
available. While We have not been provided 
with the copies of the Report, I would like to 
tell you that, at the same time, the Speaker of 
the Lok' Sabha has disallowed it. 

THE VibE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): I have.understood 
you. Yes, Mr. Pande. 
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SHRI NAGESHWAR PRASHAD 
SHAHI: You did not hear me, Sir. I said that 
the Speaker of the I ok Sabha has disallowed 
it. 

SHRI PILOO MODY: You did not hear 
him probably. He said that the Speaker  has  
disallowed it. 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): When I 
wanted to dispose of the points of order one 
by one, you said that I should do it after 
hearing everybody. So, wait and the other 
things will follow.  Yes,  Mr.    Pande. 
SHRI NARSINGH NARAIN PANDE 

(Uttar Pradesh): Sir, w^en this question arose 
from the Opposition benches, that the Report 
should be discussed, should be placed on the 
Table of the House, the Leader of the House 
told them at that time that the Report could 
not be placed on the Table of the House. And 
that Report will be placed in the Library. 
Members of the Opposition will see to it so 
that they may discuss... 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): That is 
all right. 

SHRI NARSINGH NARAIN 
PANDEY: This is the position at this stage. 
To raise this question, I do not  think it is 
proper. 

(Interruptions) 

(Interruptions) 
SHRI       SHRIDHAR      WASUDEO 

DHABE   (Maharashtra)   :     I have to say 
something on the point of order. Mr. Vice-
chairman, Sir the Lobby As-sitant  had supplied 
some     copies to some  Members.  One  copy  
was  j^iven to me yesterday.  I understand     
that somg Members have not been given the 
copies. But I do not know    whether the copy 
which has been given is an authentic report.  It 
must be certified and it may be stattJd that    it    
was placed before the Bihar State Assembly, or 
the    Government    mu.'t say that it is an 
authentic Report. Without verifying the 
authenticity of a Report of any Commission, if 
we go on    dis-ciussing the matter, I think it 
will be a wrong precedent,    and it will    not be 
admissible under the Rules. Therefore, Sir, I do 
not know whether you have    seen the copy 
which has been supplied'. It is not sliown    
anywhere whether this Report has been placed 
before  the  Bihar  State  Assembly  or it has 
been submitted to    the Government of India  ir   
a proper way. This must be clarified. 
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AN HON. MEMBER: They are wasting 

the time of the House, so that this is not taken 
up. (Interruptions) 

SHRIMATI HAMIDA HABIBULLAH 
(Uttar Pradesh): It is a serious matter and he 
is wasting the time. (Interruptions) 

SHRI MANUBHAI PATEL (Gujarat) The 
report should be laid en the table of the 
House. (Interrupt tions) We cannot discusg 
the Report unless it is laid on the table of the 
House.   (Interruptions) 

SHRI K.K. MADHAVAN (Kerala) What 
is the urgency that this matter should be 
discussed before the Report is seen by the 
Members? What is the urgency? 
(Interruptions) What is the urgency to deviate 
from the rule  Or precedent  or  convention. 

SHRI PILOO MODY: Sir, we had all 
agreed to discuss the matter. We see from the 
Order Paper today the manner in which this 
Motion is tsre-pared. It says, "Discussion 
under Rule 176". There is a certain law and it 
is obligatory under the Commission of 
Inquiry Act that whenever a report under the 
Commission of Enquiry Act is discussed, it is 
tah- 
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led along with an 'action-taken report'. We 
have neither the report nor the action-taken 
report. It is obligatory that we should have 
these things. We are about to discuss some-
things we do not have. 

SHRI P. N. SUKUL (Uttar Pradesh.: So, 
you don't want to discuss. 

SHRI MANUBHAI PATEL: We want to 
discuss in a general way. We want to criticise 
those who are guilty. But let us have the data 
before us. 

SHRI P. N. SUKUL: Now, you want to 
back out of your own commitment. 

SHRI NARSINGH NARAIN PANDEY: 
Sir, the whole House was concerned on that 
day and the House had taken a decision that 
this report will be placed in the Library. The 
opposion Members will go arid other 
Members will go and look it in the library 
and then we will discuss it. Today, they are 
raising these points of order. It means that 
they are trying to back out of their com-
mitment. 

SHRI PILOO MODY: While we whole-
heartedly agreed to discuss the matter, we 
kept telling the Government benches and the 
Leader of the House over and over again to 
please make copies  available     to us. 

SHRI NARSINGH NARAIN PANDEY; It 
is in the proceedings of the House that it will 
be placed in the library. 

SHRI PILOO MODY: When the Leader of 
the House said thdt he would make copies 
available in the library, we did not agree to 
that procedure and we said.. . (InterniptioTis) 
Mr. Vice-Chairman, Sir, you are not listening 
to me. 

 
THE   TICE-CHAIRMAN      (SHRI 

ARVIND  GANESH       KULKARNI): The 
Chair has to    consult    the Government as 
well    as the    Opposition and to find out a 
workable solution.- 



[Shri Arvind Ganesh Kulkarni] 

So, it is in your   interest    that   the Chair 
takes a little time. 

SmU PILOO MODY: When this 
suggestion about putting it in library was 
made, we said that it was wholly 
unacceptable to us. Then the Government 
pointed out that as the report had not been 
placed on the Table in Bihar, it could not be 
tabled here, it being a State matter. We also 
co-operated with the Government and said, 
"All right, don't table it in the House, but 
make it available through the publication 
counter." It is very strange indeed that all of a 
sudden 50 Members of Congress (I) are 
waiving the document and not one document 
is made available to us on this side of the 
House. This sort of loaded Parliament, loaded 
discussion and onesided treatment is not only 
unparliamentary, but it smacks of a 
tremendous conspiracy. 

SHRI P. N. SUKUL: Copies were placed 
in the Notice Office and we got them from 
there. 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SHIVRAJ 
V. PATIL): Sir, when this matter came up 
before this House, permission was given by 
the Chair to discuss it and with the 
permission of the Chair, this matter has come 
here. The hon. Member says that the report of 
the Commision and the action-taken report 
should come before the House. I do not know 
under what provision of law he says that. 

SHRI P. N. SUKUL: Copies were placed 
in the Notice Office. 

SHRI SHIVRAJ V. PATIL The 
Commission of Inquiry Act is not applicable 
to Parliament. We discuss the matters in this 
House under the rules.   (Interruptions) 

THE     VICE-CHAIRMAN       (SHRI 
ARVIND  GANESH      KULKARNI): Why  
don't    you     listen     when    the Minister    
is making     out      a point? please listen to 
him. 

SHRI SHIVRAJ V. PATIL: Sir, I was 
trying to submit that the hon. Member has not 
qucted any provisions of law under which it 
would be necessary to present the Report and 
the Action-Take a Report here. The matters 
which are discussed in ihis House are 
regulated by the rules which are framed by 
this House, and if once a decision is taken by 
this House that the matters will be discussed, 
and the permission of the Chair is given, and 
when everybody is ready for the discussion, 
there is no point in saying that the Report is 
not available. The Report ij' a public 
document. 

SOME HON. MEMJSERS:     No, no. 

SHRI SHIVRAJ V PATIL: The Report is 
g public document. It is available in the 
Library; it is available in the Notice Office. 
And there is no point in shirking from 
discussing a Report of this nature which has 
attracted the attention of the entire nation. 

SHRI PILOO MODY: We can also 
discuss your ianma patri. 

THE LEADER OF THE HOUSE (SHRI 
PRANAB KUMAR MUKHERJEE):   Mr.  
Vice     Chairman,     Sir..! 

SHRIMATI PURA]3I MUKHO-
PADHYAY (West Bengal): Mr. Leader, will 
you allow me for one minute  and   then  
reply? 

Sir, the question is not whether we will 
discuss it or we will not discuss it. It has come 
as a subject matter of discussion for today. 
But what is exercising the minds of the 
Members of the Opposition is that there are 
certain rules of this House and also of the 
other House a document is officially placed 
before the House either by the State 
Leigislature or the Central Government. If it 
is of a State Legislature, it lias to be officially 
forwarded by the State Legislature to the 
Parliament to be placed before the Parliament. 
And if it i3 a Central  Government  Inquiry     
Com- 
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mission, it comes straight to the 
Table of the House. In this particu 
lar case, though we are willing and 
We are eager to discuss this because 
communal tension is a matter which 
should be a Non-controversial matter 
in our condemnation _________ (Interrup 
tions) You hear me first and then you 
judge it. 

SHRIMATI HAMIDA HABIBULLAH: 
Don't waste the time of the House. It is a 
matter of great importance   (Interuptions) 

SHRIMATI PURABI MUKHO-
PADHYAY: Madam, there are certain Rules 
of this House. Perhaps, you are not interested 
in the Rules of the House, but we are. So, Mr. 
Leader of the House, I wanted you only to 
clarify the position about the authenticity of 
this document and how and why you could 
not make it an official document. Suppose, 
tomorrow I bring a document from an 
unofficial source. Even a Chief Minister 
bringing a document is unofficial if it is not 
forwarded by the... 

SHRI    JAGANNATHRAO    JOSHI:Even  
without    the    consent    of    the Prime  
Minister,   her name  was  used  by one Chief 
Minister.    How can we believe even a Chief 
Minister? 

SIJltlMATI PURABI MUKHO-
PADHYAY: That is why, at least, we on our 
side—whether this Party or that Party—have 
always stood for the ^m-mtmaT harmony of 
this country. That is why we are exercised 
oyer this document. Will you explain under 
which rules and procedures we could accept it 
as an official docu-aient to be discussed? 

SHRI PRANAB KUMAR MUKHERJEE: 
Sir, so far as the Rule is concerned, the hon. 
Member knows that under Rule 176 we are 
going to have a discussion on it. And, Sir, you 
are av.^are that under Rule 176, we Tiave 
raised a number of discussions €ven On the 
basis of newspaper reports. 

SHRIMATI PURABI MUKHO-
PADHYAY: Not a discussion of a Report of 
an enquiry commission. 

SHRI PRANAB KUMAR MUKHERJEE; 
I am just coming to your point. So far as this 
discussion is concerned, it is not a discussion 
under Rule 170 where we have to place a 
substantive motion and the House has to take 
a view. It is a short duration discussion. 
Under Rule 1^6, if the Members feel that it is 
necessary to raise a discussion on a matter of 
urgent public importance and if they can 
convince the hon. Chairman and get his 
approval, then they are entitled to raise that 
discussion. Therefore, Sir, so far as the rule is 
concerned, it is under rule 176 that the matter 
has been raised for discussion. Now the 
question is whether the document which is 
going to be discussed is an official document, 
or. authenticated document, or not. To my 
mind, Sir, this is not... 

SHRI PILOO MODY: The question 
is whether the document exists or 
not ___  

SHRI PRANAB KUMAR MUKHER. JEE: 
Mr. Piloo Mody, you may extend it to that. 
But so far as I am concerned it is not very 
relevant in the sense that, as I have 
mentioned, you will get a number of cases 
where we have raised discussion even on 
newspaper reports under rule 176 and that is 
why when Mr. Surjeet raised this question 
whether I am going to lay this report, he is 
not saying that we are going to discuss the 
inquiry Commision's report on Jamshedpur, 
and when Mr. Piloo Mody and certain other 
hon. Members from the other side suggested 
to me whether I am going to lay it on the 
Table of the House or whether I am going to 
place it in the library, the position I took... 

SHRI PILOO MODY: Mr. Minister, 
please let me clarify, before you came in I 
said that while we accept the Government's 
difficulty in placing it on the Table of the 
House, we urge 



(Shri Piloo Mady) the Government to make 
it available through the publicity, that we do 
not want to go to the library to get a copy. Do 
you know with what difficulty I managed to 
get a copy? I do not think it is fair to the 
House to be put to this trouble to get a copy of 
the report which is going to be discussed 
under rule 176 or whatever it is. We can 
discuss any matter. You are quite right, 
whatever is decided. So a general matter of 
communal disturbances can be dis-sussed. 
Any matter can be discussed. But when you 
want us to discuss a specific report, it is only 
fair that you make some effort to see that that 
report is available to the Members. I say that 
just sending some copies to the library is not 
making that effort and is treating us unfairly. 

SHRI PRANAB KUMAR MUKHERJEE: 
I am not going into either fair or unfair, i am 
just explaining the position. 

SHRIMATI PURABI MUKHO 
PADHYAY; I have got the Hindi 
translation of the Supplementary 
Agenda, where it is speciiically meTi- 
tioned "jaunch report" _______  

SHRI PRANAB KUMAR MUKHERJEE: 
That is the subject which has been given to 
raise a discussion on the reported findings of 
the Commission of Inquiry relating to 
Jamshedpur. 

SHRIMATI PURABI MUKHO-
PADHYAY: It is the Commission's report; it 
is written there. 

SHRI PRANAB KUMAR MUKHERJEE: 
Therefore, what I was trying to point out is, 
what is the background of this discussion. 
The background of this discussion is that 
Mem. bers from both sides of the House 
wanted to have a discussion on it and 
everybody is on record as having agreed to 
have a discussion on it. Therefore, so far as 
the discussion part is concerned, nobody is 
disputing that we would not like to have a 
dis- 

cussion. The moot qutistion is whemer the report 
which has made certain observations, wheher we 
should treat ^ it as an official report or not. You 
may treat it as an official report, you may not treat 
it as an unofficial report that is irrelevant so far as 
the discussion is concerned. Even if a copy of the 
report was not available to me, on the basis of the 
news items in the Hindustan Times if I could con-
vince the Chairman tliat this is an occasion where a 
discussion on th&' floor of the House is ^ecessary 
under rule 176, I could have made a discussion 
under rule 176, wherein the House is not going to 
form any opinion, wherein the House is not going 
to pass a Resolution, the House-may completely 
have a discussion on: a reported news item under 
rule 176. Therefore, we are not i?oing to discuss the 
Inquiry Commission's Report. We are going to 
discuss a certain matter 
reported ____ (Interrtiptions).   I do not 
know which Order Paper you are seeing. But 
the Supplementary List of Business.. . 

SHRIMATI PURABI MUKHO 
PADHYAY: Both Ens.lish and Tindi 
Order Paper., ----  

SHRI NAGESHW/LR PR^MAD-SHAHI: 
We have to discuss the^di-cial findings. 

 
SHRI PRANAB KUMAR MUKHERJEE: 

The reported findings of the Inquiry 
Commission w(> have got iiJ the newspaper. 
(Interruptions) Reported findings, .. let nie 
complete it. 

THE      VICE-CHAIRMAN      (SHRI 
ARVIND     GANESH     GULKARND:     ' Let 
the Leader of the House complete. 

SHRI PRANAB KUMAR MUKHERJEE: 
What would be the motion after Thursday 
when we met even when I was rather accused 
that I am not allocating time for i;he 
discussion. After all that exercise and when 
we-have formulated some mode of discussion 
I dp not find any reasons 'f/hy 
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we should go for technicalities. If 
you do not want to take the 
cognisesnce of the report, do not take 
it; buti-we are --------- 

SHRI PILOO MODY: WiU .you please 
give me five seconds, please? Mr. Minister, 
will you please answer one question? I cannot 
understand this obduracy. You have enough 
number of copies of the report. Why have you 
refused to distribute it through the ^Notice 
Office or the Puplication Branch or whatever 
it is? I want to know what the difficulty is. 

SHRI PRANAB KUMAR MUKHERJEE: I 
will tell you, but you have not permitted me to 
complete my sentence. If I just wanted to 
circulate them through the Notice Office, or if 
you wanted me to circulate the way calendars 
or diaries are circulated, that is another issue. 
But I cannot, as Leader ol the House, ask the 
Rajya Sabha Notice Office to circulate a 
document which I am not prepared to 
authenticate, because Dobodjk has authorised 
me to do so. I cannot do it because nobody—
^neither the Bihar Government nor the Bihar 
Chief Minister— has authorised me that I 
should circulate this document. So I cannot 
instruct the Notice Office of the Rajya Sabha, 
as Leader of the House, that you circulate a 
particular document. So, we wanted to ensure 
that sufficient copies are made available in the 
library. I am not interested in having ad-
vertisment of calendars or diaries so that I will 
bring some copies and circulate to M.Ps. 

SHRIMATI PURABI MUKHERJEE: You 
did not hear me probably; the stand I took as 
about the authenticity of the report. I am not 
for availability of the report. I am not for non-
availability Or non-availability; my point was 
whether thij report can bg taken into 
consideration, 

SHRI LAL K. ADVANI (Gujarat): Sir, so 
far as the isrtue is concerned, all sections of 
this House wanted a discussion. But at that 
particular point of time, all of us from this 
sid? pointed out that if there is liken an 
objection to a copy of the report being laid on 

the table on the ground that it is a State 
Government's Commission, at least so far as 
the discussion is concerned, that discussion can 
be properly held only if copies are circulated. 
Everyone insisted on this. Sir, it is signifi-
cant—and the Leader of the House should note 
it—that in the other House, the Speaker has 
disallowed a discussion on this very ground 
that how can we discuss this report, which is 
not a report of the commission of Inquiry set 
up the Central Government? It is by the State 
Government. It has not even been laid on the 
table of the Assembly, So the question of 
discussing it in the Lok Sabha does not arise. 
No doubt, we are masters of our own business 
and there can be occasions when the Lok 
Sabha takes one view... (Interruptions)... and 
the Rajya Sabha takes another. It has happened 
so many times. And I for one have been 
pressing that we are not bound by the decisions 
of the Lok Sabha. But, Sir, it should be 
regarded as a significant procedural matter and, 
therefore, all that we said was, even though we 
did not insist upon the procedural propriety, we 
had insisted upon a substantial, meaningful 
debate taking place, and that cannot take place 
unless copies are distributed. I do not see any 
reason whatsoever as to why the Government 
should have failed in this matter, particularly 
when the Chief Minister came over here with 
500 or 600 copies with him, particularly | when 
the Chief Minister come to the Leader of the 
House himself'—I was there when he was in 
his chamber— and I do not see any reasons of 
the excuse that is being given as to how 
and why can you authenticate. We did not 
insist upon your authenticating it. We only 
wanted copy of this report to I be circulated. 
But, Sir, at that particular point of time, all 
that was insisted upon was to see that a 
meaningful debate could take place only when 
copies are circulated to all Members. This is 
not fair that all Members of the ruling party 
have copies which they keep on flourishing 
and we are teld that copies... 
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SHRI PRANAB KUMAR MUKHER. 
JEE: One more point and this is precisely. ... 

SHRI GHOUSE MOHIUDDIN SHEIKH 
(Andhra Pradesh): But, Sir... . (Interruptions). 

SHRI VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARIO): When 
your Leader is speaking, why should you 
obstruct him? 

 
THE VICE-CHAIRMAN (SHRI ARVIND 

GANESH KULKARNI): Mr. Rameshwar 
Singh, you have made your point.     Mr. 
Minister please. 

SHRI PRANAB KUMAR MUKHERJEE: 
Sir, there is onl.y one ixiint which I would 
like to clarify. Mr. Advani has mentioned one 
point. I think, it is not fair. Chief Ministers do 
meet Union Ministers. If the Chief Minister of 
B-hfr had   met me, it does not 

necessarily mean that he had met me for this 
purpose. H^e wanted to discuss some 
problems connected with the availability of 
steel materials for his State. Hence, what Mr. 
Advani has said is not proper. This is precisely 
the point which Mr. Advan; has msn-tioned. 
Why should I take the responsibility and why 
should I involve the House in taking the 
responsibility, of distributing the cories? 
Whenever you have such a type of discussion, 
for example, when you raise a Calling 
Attention Motion or when you raise a short 
duration discussion under rule 176, you do not 
take the responsibility of providing materials 
to everybody. (Interruptions) 

SHRI PILOO MODY: Please be fair... 
(Znterrwptions) 

SHRI PRANAB KUMAR MUKHERJEE: 
I am sorry to tell you.... (Interruption). If we 
do not want to have a discussian on grounds 
of some technicalities, we will be misunder-
tood and people will think that a section of the 
House is not interested in this discussion. 

THE      VICE-CHAIRMAN      (SHRI 
ARVIND  GANESH KULKARNI):     1 have    
understood      tlie      point.    Thp points    
involved    are    two.    One  is, whether the 
discussion which is being allowed  under  rule  
176 is   in  order. Secondly,  whether   the  
reports   were made   available,   as  v/as  stated   
here. A third point has also been raised by 
Madam        Purabi        Mukhopadhyay 
whether this is authentic.    When the discussion      
took  plai;e,   I  was    also present.    Nobody,  
neither the Chairman  nor   the  Deputy   
Chairman  nor the Leader of the House took the 
responsibility     Of    supplying  copies  to-
every  hon.  Member     (Interruptions). I do not 
want clapping.    What is the use of clapping?   
The second point is, the Leader    of    the    
House and the Secretary-General  have  
informed  me that 30 to 40 copies have  been 
made available  in  the     libi'ary.    i do not 
know whether the hon. Members have gone 
there.    I do not disbelieve any- 



body. But this is the position. Thirdly, I 
would only draw the attention of hon. 
Members to one thing. When Mr. Advani was 
on the Government side and when our friends 
here were sitting on the opposite side, along 
with us, because we were always there, a 
substantive motion on the reported news item 
in the 'Blitz' about Kanti Desai, Padma Desai 
and so on, was allowed and the Government 
was really liberal in allowing a substantive 
motion. Now, what is the issue here to be 
decided.. (Interruptions). Let me complete. 
There is only one point to be decided by the 
Chair. I think, the discussion is in order. This 
is not in the form of a motion. This is only a 
short duration discussion under rule 176. The 
words 'reported findings' have been used. 
Friends on this side will say that these are the 
findings. Friends on that side will say that 
these ai^e the findings. I am not going to 
vonuchsafe anybody's findings. You say 
whatever you like. The discussion will be 
limited under rule 176.   Mr. Surjeet please. 

SHRI HARKISHAN SINGH SURJEET 
(Punjab): Sir, how much time will you allow 
me? 

SHRI NAGESHWAR PRASAD SHAHI: 
Mr. vice-chairman. Sir, how much time has 
been allotted for this discussin? 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Three hours have 
been allotted. Here are some names. I will be 
most liberal to the extent I can sit here. I 
lehave been assured that I will be relieved at 
6 PM. It is the duty of the other Vice-
Chairman to look into the matter. Mr. Surjeet 
please. «»? 

SHRI HARKISHAN SINGH SURJEET: 
Sir, we feel deeply pained to note that even 
after 34 years of Independence, we are faced 
with a situation that communal riots have 
become an annual phenomenon, that no year 
passes, when they do not occur in this State or 
that State. Now, Sir, the question has been 
raised whether this Report is authentic or not.   
This 

report has been commented upon oy all the 
leading dailies of the country. So far as we are 
concerned. Sir, there is no revelation in the 
report because I wamt to remind the friends 
here that immediately when the riots took 
place we came out with our criticism and 
understanding we wrote an editorial in our 
paper and we sent a delegation of Members of 
Parliament there who came and reported and 
whose findings were circulated to the papers. 
Our Polit Bureau also issued a statement. If I 
go into it and read it again, I find the 
assessment givne by us at that time is fuUy 
corroborated by the important findings of the 
Commission, Sir, In the 22nd April 1979 issue 
of our organ 'Peoples Democracy'    it was 
written: 
"What has been happening in the past week 
in the industrial city of Jamshedpur should 
awaken every Indian citizen to the grim 
situation, not only in that city, but throughout 
the country. 
While Jamshedpur  is one of the worst   
affected  cities  to  experience communal riots  
in  the  country,   it is only a link in the chain 
of communal    and casteist   riots. . It was 
witnessed  in  Aligarh,  Agra  and  a = number 
of cities and villages thro- ] ughtout India,,    
particularly in the. North. All of them serve to 
remind' Us  of     the  innumerable riots that 
overtook  tlie   couintry   during  the last three 
decades and more. It is a' shameful 
continuation of the inhu-. man earnage on  
both sides of the nev/ly  carved  border     
when     the independent    States of    the 
Indian Union,   and  Pakistan  were  formed in 
1947. 

Every time such riots break out the 
monotonous ritual is observed; non-official 
leaders express sorrow and indignation and 
call for a "Communal consensus" to 
prevent further riots; judicial probes are ap-
pointed; Government. Spokesmen promise 
'firm action' against instigators. After this 
ritual faithfully observed everbody ^oes 
home until the outbreak of another riot, 
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[Shri Harkishan Singh Surjeet] in some 
place if not the very same one. 
What is required is not the observance of 
this ritual but the adoption of a new, 
sincere and determined effort to eliminate 
the root cause of comm.unal tension. No 
amount of remedial action taken at the 
time of a particular riot or rendering relief 
to the riot victims, would cure the 
country of the malady—however 
important they are at the movement—
unless , an intensive drive is organised to 
establish the superiority of secularism 
over communalism." 

Then another statement was issued by 
the political bureau in which we had 
stated very categorically about the 
incidents which have occurred there. In 
this statement we had said: 
"The  communal  holocaust in 
Jamshedpur once again underlines the 
danger which the RSS constitutes to 
secularism and democracy. Delegations 
sent by all political parties, including the 
ruling Janata Party, to make an on-the-
spot study of the genesis and course of 
thje Jamshedpur riot are unanimous that 
the tragic events that took place in the 
steel city were the result of deliberate 
planning and that the organisation that 
planned it was the RSS. As in other riots 
like Aligarh, the leading light among the 
organisers of the riot in Jamshedpur was 
a confirmed RSS leader who happens to 
be local Janata MLA. 

Reports of delgations making factual 
study of the Jamshedpur developments 
draw pointed attention to the omissions 
and corrjnis-sion of the administrative 
machinery While a section of the local 
officials were keen on rooting out the 
riots, others were working hamd—in-
glove with the organisers of the riots. The 
Bihar Military Police, by and large, acted 
in concert with the RSS in the killing, 
loothing, house-burning and other 
inhuman  deeds—all  directed 

against the minority community. The 
Janata Goveirmient for its part failed 
in its responsibility in that even those 
in the political leadership who are not 
under the RSS influence felt helpless 
in the conditions of the internal 
situation in their party. 

The role of the Tata mijnage-ment in 
encouraging communal disruption 
should alfio be mentioned. The facts 
revealed concerning the Jamshedpur 
riots should, therefore, wake up every 
patriotic citizen of India to the urgent 
necessity of fighting Hindu revivalism 
and disruption symbolised   in the 
RSS." 

Again, we sent a delegation of MPs 
and the delegation reported, I do not 
want to repeal the whole story, giving 
all the incidents which led to the riots 
rout,; No. 1 and all led to the riots 
route No. 14 and all that but this is 
what our delegation reported: 

"As a compromise was sought to be 
worked out at this very time, and On 
the spot, the local MLA, Dinanath 
Pande, raised another demand the 
release of the Trivedi who had been 
taken into custody as a precautionary 
measure. He insisted that the 
procession would not move till this 
person wag released. It was at this 
point that the brick bats began to fly. 
Thereafter followed the indiscriminate 
and inhuman attacks on Muslims in the 
city ,and widespread intensive attacks 
on Muslim bastis. The Jamait Islamia, 
too, attacked a Hindu basti. 

In this situation, there were other 
elements ready to fl;;h in troubled 
waters." 

Deligation also said about the total 
failure of the administration. They 
reported; 

"Torn between its ovm duties and 
pulls from the top political authorities 
of the State and given their own caste 
and community inclinations, the local 
administration totally failed to tackle 
the explosive situation. And, as 
reported over and over again by 
different people to the delegation,    
sections 

r 
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of the Bihar Military Police, the general 
police force, etc. etc. also participated." 
This is what we had states at that 

time.  
Now we come to the findings of the 

Commission. All the leading newspapers 
have commented on it and I do not want to 
go into all the quotations given here in the 
report and the analysis made. But so far as 
R.S.S. is concerned, on pages 31 to 33, a 
mention is made about the visit of Shri 
Deoras there and his speach which he was 
denied, but it is stated here that he said those 
things there and also subsequently at an 
open public meeting which he addressed. 
But I will come to that point later because it 
is not the speach alone, but his own writings. 
Even after this, there are sufficient writtings 
which indicate the ideas which is advocating 
and propagating. It is stated here in the 
report: 

"After giving careful and serious 
consideration t© all the materials that are 
on record, the Commission is of the view 
that the RSS with its extensive organisation 
in Jam-shedpur and which had closg links 
with the Jan Sangh and the Bharatiya 
Majdoor Sangh, had a positive hand in 
creating a climate which was most 
propitious for the outbreak of the 
communal disturbances." 
Then,  again,  about Shri Pandey, it is very 

categorically stated here: 
Phe Commission, therefore, concludes 

that Shri Dina Nath Pandey was a member 
of the RSS, his actions followed a line 
which was in fulfilment of the general 
scheme of the Hindu Communalists of 
Jam-shedpur and that they were also aimed 
at achieving the plan announced in the 
leaflet circulated by them. His conduct had, 
thus, directly contributed to the outbreak of 
the '^iot Of Jamshedpur, on the occasion of 
the Ram Navami festival of    1979." 

So far as administration is concerned, it is 
very clearly stated how it failed, how it 
collaborated. All these things are there. Then 
coming to elements responsible, it is on 
pages 108-110. There also, mention is made 
about the RSS, the different speeches, all the 
moves and other things. In the end it is 
stated: 

"In the Chapter on the RSS, the 
Commission has already refer to the names 
of Shri D. N. Pandey, S. K. Prabhakar, Puran 
Singh, Ra-tan Lai, J. D. Patel and Banwari 
Lai Agrawal and the different incidents in 
which they were involved and have found 
that the hand of the RSS and Jan Sangh 
which is the political wing of the RSS >s dis-
cernible behind the riot. Elsewhere the 
Commission has also held that the Bharatiya 
Majdoor Sangh is the labour wing of the 
erstwhile Jan Sangh. The evidence establish-
ed that members of these organisations had 
taken active part in incidents which 
eventually erupted into the communal fiare 
up. And in the nature of things, an organisa-
tion can work only through its agencies and 
members." 

These are some of the things which are 
stated here. Now I want to quote the reaction 
of the press, the comments made by some of 
the dailies of the country. The Statement 
editorially commented: 

"It hardly comes as a surprise that the 
commission which inquired into the 
Jamshedpur communal riots of April 1979 
has found the Rashtriya Swayamsevak Sangh 
guilty. Even at the time it was evident that the 
RSS camp held in the town a few days before 
the incident had created tension between the 
two communities. The Commission had 
observed that it was the RSS which had sown 
the 'seeds Of hatred' by encouraging extre-
mists among the majortiy community to insist 
on taking a certain route for the Ramnavami 
procession; this had not been allowed since  
1970     as the route     passed 
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[Shri Harkishan Singh Surjeet] through a     
predominantly Muslim locality.again it has 
said, so far as   the administration is 
concerned: 

"Firstly, it apparently bowed to political 
pressure (a Janata Government was then in 
power) in allowing the procesion to take the 
controversial route; secondly, sections of the 
Bihar Military Police acted in a shamefully 
partisan manner....  

Then it goes on to say: 

.even though there has been earlier evidence 
of involvement of these forces in serious 
public disorder, they have not acted. 

Then, Sir, the Patriot comments on 
this:  

"The preparations, the killings and the 
criminal administrative callousness are 
familiar to us who have watched Aligarh and 
Moradabad and a dozen other towns. In Jam-
shedpur it was Mr. Dina Nath Pandey, Janata 
MLA, who led the • rioting mob, in Aligarh 
(1978), it was Mr. K. K. Navman, RSS 
activist and Janata Party district leader, who 
was noted as a moving spirit." 

Then it is stated:     .  ; 

"The Jamshedpur communal pattern has 
appeared with minor variations, year after 
year in one place and another causing death, 
arson and looting. These ha^-" in-flicte.-} 
deep wounds that continue to b'irn with 
suspicion, sense of insecurity and fear turning 
into hatred." 

This is what is      stated     by    the      i 
Patriot. 

Then the Times~of India has written: 

"The report of the three-man inquiry 
r«mmission on the communal 

riots in Jamshedpur in AprU 1979 is: a 
profoundly  disturbing  document-It  
confirms   the worst  fears   about* the 
causes of tlie recurring nightmare.     The  
commission  has,      for .    instance, 
censuresd even senior divisional  and  
district  officers  for  incompetence and 
worse, and returned against the Bihar 
Military Police the even more  damning 
verdict of being 'in collusion with Hindu 
com-munalists.' An    equally    shocking 
part of Its findings is a claar indictment of 
the RSS, the Jana Sangh   . and their  trade 
union front,      the Bharatiya  Mazdoor  
Sangh,  for fomenting  communal    tension      
and creating a climate in which the riot on  
the Ram    Naumi    day became 
Unavoidable.       The  complicity     of the 
RSS and its allies in communal riots  hag 
been a subject of heated controversy for 
years.    Even when hinted at by 
commissions of inquiry and   other  
independent  authorities, it  has  been   
stoutly denied  by the RSS and  its 
supporters.    Now the Jamshedpur corn 
mission has quoted chapter   and   ve s.:.   to   
press   home the charge." 

Then, Sir, the Indian Express has 
commented on this. Wliile doubting the 
hona fides of the Government in bringing 
this up ni this mom.ent, it has stated: 

The RSS, however, will need to do a lot 
more cif explaining to comance the public 
of its case. More effective will be a 
demonstration of the Sangh's readiness to 
make amends for any mischief committed 
bv its members. The BJP president Mr. A. 
B. Vajpayee, has done well to suspend the 
accused Bihar legislator from membership 
of his party." 

This is what it states. And similarly a 
long article has been written by the editor 
of the Hindmtan Times in which after 
nailing down the role of R.S.S. it is stated 
that the administrative connivance has 
been (here in relation to these incidents. 
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[The Vice Chairman (Shri Dinesh 
Goswami)  in the Chair.] 

Sir, what is stated in this Report is not 
new. If one goes through the earlier reports of 
the various Commissions—whether it is in 
relation to the riots at Tellicherry or 
Ahmedabad or the riots in August and 
October, 1967 at Ranchi, Hathia, Jaipur, 
Ahmed-nagar, Sholapur or the Raghubar 
Dayai Commission or the riots of 18th 
September, 1969, Ahmedabad riots or riots at 
Bhiwandi, Jalgaon or the Mahmud 
Commission of Inquiry—all tell the same 
story. 

It does not mean that the E.S.S. 
counterparts have no role to play. It 
does not mean that the Muslim com- 
munalism plays no danger. There 
also you find now the Jamat-e-Islam 
during the last few years has become 
so active; if you examine their docu 
ments, with the same slogans they 
are adiing fuel to fire; and these 
countes •parts of the RSS, are also 
creatini; a similar situation. When we 
go into the instances of minority com- 
munaliim, the harm it does to the 
situatioa which is created, we feel 
concern ad with it.   And then. Sir ..................  

SHRI  (MOLANA) ASRARUL HAQ 
(Raiasthan): What is the proof?, 

SHRI HARKISHAN SINGH SURJEET: 
Wait. I will come to that. I will come to so 
many things. I am going to give you the 
saboot. 

 

 
SHRI  HARKISHAN  SINGH  SUR-JEET:    
Sir, in reality there are daily Occurrences of 
these riots.   Where the Report fails is that it 
fails to mention the real remedy and the real 
causes. Incidental  causes,  momentary  causes 
are given and they give you the findings.     But 
the real cause behind all these riots is that since 
Independence things deteriorated and now after 
34 years we find that    it is secularism which is 
being sacrificed in the country and the anti-
secular ideas which aVe being advocated by 
various agencies are penetrating into the minds 
of the people, the      yongsters and so on These   
ideas  are  correcting  into   de-moiratic 
consciousness and ideas     of secularism.     
And  they are not only confind to those who 
follow the Jana Sangh.    These ideas are 
affecting the minds   of   the  people  following    
the other political parties also.    This is not so 
today    only.    I have got the experience of  
1947      Communal holocaust when I know that 
a few were left  to  defend  secularism  on      
both sides.    And I am proud, Sir, that    it was 
my party—many of our workers laid their 
lives—who defended     the minorities on both 
sides.     (Interrup-tions) I will come to this.   
You wait. We supported and we opposed.    But 
where were you?    I will com.e to that later on.   
But what I want to mention is that the xwsition 
was such that they   were   in   league   with   
princes who were supplying rifles to kUl the 
minorities.    There were a few Congressmen  
left  to  defend  Secularism. I know this because 
I was to protect Dr.   Saiflfuddin  Kitchlu,     the  
hero of Jalianwalla Bagh in Amritsar with 200 I    
workers,  and later  wag     forced     to j    come  
to  Delhi   because  he  was  not safe at 
Amritsar where he had made '    tremendous 
Sacrifices for the cause of 
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freedom. I have seen it. That is why 
.everybody hag t© search his heart, how 
deeply these ideas get in afected. Here, 
Sir, I want to just point out to TOy friends 
that they can deny this report, but they 
cannot deny the philosophy of R.S.S. The 
Organiser is the mouthipiece     oi; the     
RSS.   And 

6 P.M.  
What are the ideas being propagated? I 

read extracts of an article wfiich 
appeared in the ORGANIZER of AprU 
12, 1981 by Dr. Sadashiv San-yal, a 
retired Professor of Philosophy. What 
does he write? What are the ideas? And I 
will show the Jamat-e-Islami is 
propagating the same idea and the 
propagandists of "IChalistan" are also 
propagating the same ideas. They are 
creating disruption and they are creating 
a situation of disunity in the country. Sir, 
it is stated in that article: 

"For a people living witKn a 
territory to become a nation, the 
minimum condition to be fulfilled Is to 
have a growing aspiration to become a 
sovereign State. And when such 
sovereignty is realised, tliey become a 
nation-State. 

'Then he goes on to explain that -
during the British rule, India as a 
colonial State covered a territory that 
included Sri Lanka, Bangladesh and 
Pakistan. The State of the Indian 
Union is now a sovereign State, after 
the Muslims got their own ftation-
State. But the people of residua] India 
are not yet an Indian nation. The 
Hindus are a nation, they do aspire to 
become a nation-Stat«. And so do the 
Communists, the liberal humanists (a 
la Mrs. Gandhi), the Chri^ans (a la 
Mother Taresa) and again the 
Muslims. So they are aU nations. India 
as a State is multi-national; so is It as a 
market." 

The concept of     the    multinational 
country is not being advocated on the 

basis of the development of the society and 
the formulation of nationalities. It is being 
advocated on the basis of4r the various 
religious faitlis in the country. It is saicl 
that on that basis these are different nations 
and on that basis it is multinational 
country^ The same ideas are being 
propagated by the propagandists of 
"Khalistan" and the same ideas are being 
propagated by the Jamat-e-lslami. 

Again it is stated: 
"Criticising    the present    Indian State, 

it says thai; liberal humanists in power 
ever since 1947 

 
We do not want tJiem to remain    m power.   
But how do they understand? 

"...have beea exhorting the Hindus 
specially knowing fully well non-
Hindu non-liberals won't bother—to 
alienate themselves from their illiberal, 
inhuman Hinduism; but not only the 
Hindus but all the non-liberals, non-
humanists would like to question the 
desirability of giving up their 
identities, self-respect, axtons, value 
systems before obliging the brciwn 
Sahibs and Sahibas realising a 
doubiously modern State on the lines 
of their society and culture." Then it is 
explained that "Hinduism is, his-
torically speaking, the name of a total 
cultural system; logically speaking, of 
the total cultural system. The total 
cultural system is the open ideal 
system, which, when dynamically 
realised in history, appears to be a total 
cultural system at the given point of 
time, yet remains the seU-same 
system." 

Then he goes on to say and ends up by 
saying: 

"to preach that religion and polities 
are mutually exclusive is to preach the 
lilxiral humanistic religion, it would 
imply that the State of the Indian 
Union need not or would not dciend 
Hinduism from external aggi'ession or 
internal repression and genocide. If the 
liberal humanist nationalists would tell  
the Hindu  nationalists to 'or- 
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get their Hinduism in public life and be liberal 
humanist in order j^ to be good Indian, than 
they would be asking the Hindus to cease to be 
integrated persons and would be driving them 
to dishonesty and schizophrenia, to double-
think and double-talk. • 

Coming to the philoisophy of Shri Deoras, 
I am not talking about the earlier things of 
S/Shri Deoras and Golwalkar.  The  
ORGANIZER,  dated  April 19,  1981, 
carries a    speech    of Shri Deoras. In the 
speech he argues  about Hindu Rashtra and 
he elabo-  rates the theory of Hindu Rashtra. 
He says, referring to the suggestion made by 
some people that the RSS should utilise the 
term "Bharatiya Rashtra instead of Hindu 
Rashtra", that the Sangh had no objection to 
that. "For us the words Hindu Rashtra and 
Bharat Rashtra are synonymous. However, 
why do some people insist on the word 
'Bharatiya' in place Of 'Hindu'? Probably, 
they think that the word Hindu lacks 
something and it smacks of something and 
undesirable. Will any self-respecting Hindu 
accept this an^ agree to its substitution? 
Secondly, those who in-£ist on the word 
'Bharatiya', though they do not actually say 
so. mean it 

. as a territorial concept. However, even when 
one uses the word 'Bharatiya', one will have 
to explain what it conveys. One will have to 
say that he who accepts Bharat as his mother-
land, and its ancient culture as his proud 
heritage, ig a Bharatiya. And is not this 
Bharatiya the same as 'Hindutva'? Thus in 
order to '.explain the concept of Bharatiya, 
one will have to come back to Hindutva. So 
what purpose is served by employing this  
roundabout  explanation?" 

Sir, I do not want to go into the earlier 
theories of Guru Golwalkar where he has 
praised Hitler and where he has praised racial 
theories all that he was advocating. 

Similarly it ig these ideas which are being 
propagated by the Jamat-e-Islami also in the 
name of Islam. If 

you want to know, I can produce a lot Of 
literature about them. These are the ideas 
being propagated fiday by the advocates of 
Khalistan and so many divisive forces in the 
country. It is these ideas which are harming 
the unity of the country and the integrity of 
the country. What is beinp sacrificed in this ig 
secularism. 

What is secularism? It is being un-derstoor as 
the propagation of all religions. I want fo    say 
that the first requirement of    national    
solidarity— because we talk about national 
solidarity  a lot—is loyalty to the secular idea   
which  means   complete   separation Of 
religion and politics. Balasaheb speaks of 
toleration to other religions as the essential 
character of Hindus. Secularism, however, is 
not   toleration of one religious group to others, 
but the determination  of all the religious 
groups to make religion a pure matter of 
personal belief, and not allow it to penetrate the 
State and politics. Any political activity aimed 
at forging the 'solidarity of any religious    
group is thus alien    to national    solidarity. 
Secularism also means that the centuries-old 
organisation of Hindu society is  completely 
modernised by  cutting at the very roots of the 
caste system. The  division of  society  into  
'higher' and 'lower' castes, an extension of the 
original    Varnashrama     dharma      of which 
the late Sarsanchalak    of    the RSS, Guru 
Golwalkar, was an ardent devotee is the    bane    
of    India,    the biggest   obstacle   in   the   
development of a modern secular society. 

This, Sir, is not confined to the RSS alone. 
Even now what does the Government do 
about it? I want to    tome to that point. If you 
go into the reports  of     various        
commissions,- 



(Shri Harkishaa Singh Surjeet). when they 
make mention, they make mention about the 
equality of religions, the propagation of all 
religious ideas, but they never make mention as 
to what is secularism and how to defend it. 
Without the propagation of secular ideas and 
complete separation of religion from the State, 
you cannot create a situation by which 
occurrence; of riots can be prevented in the 
country. That is why when it comes to the 
Government, what do you find? They give 
patronage to these wrong ideas every day. 
Even now whenever Ministers go to various 
congregations, when they attend various public 
meetings organised by such bodies which 
propagate obscurantist ideas, what do they do? 
Do they encourage the ideas of secularism? 
Not only that, since my friend asked me a 
question, I want to remind him that recently the 
Jamat-e-Islami held a conference in 
Hyderabad. The Jamat-e-Islami has given the 
slogan in Kashmir that Kashmir is not part of 
India. When the Jamat-e-Islami held its 
conference In Hyderabad, unfortunately, Sir, 
the Prime Minister, who talks of sacularism. 
sent a message for the success of the Jamat-e-
lslami conference in Hyderabad. We should b€ 
ashamed of it. 

SHJII HARKISHAN SINGH SUR 
JEET: When one tries^to utilise these 
occasions factors for narrow political 
ends, then secularism suffers. I would 
like you to find out who organised, who 
helped the organiisation of, the Jamat- 
e-Islami. You will find the State Go 
vernment also gave a tremendous help. 
This in fact increases the communal • 
feelings. If you also want to adopt 
the same British methods, well, it is 0. 
a different matter I want only to 
emphasise that secularism cannot be 
defended only by abusing some other 
parties ____ (time-bell) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): You have taken thirty m'nutes. 
Please try to conclude. 

SHRI HARKISBAN SINGH SURJEET: I 
shall finish soon. 

Again I come to the media. I would like you to 
look into and examine the 4| attitude on 
secularism; I am not only talking about the ideals 
of RSS. I know that there ire many Congress-
men, 80 per cent of them, who talk against RSS, 
but i;i reality their ideas are the same. I have 
found it not today, I have four.jj it many times. 
That is what the position is. So I -want you to 
examine what the media is doing. Do you find 
anything, any advocacy of secularism in the 
media? What it advocated there? I want you to 
examine Door Darshan and Radio. Everyday 
what is advocated is not secularism. That is why, 
when the report goes into the causes and gives a 
solution, it is a complete failure. This is not the 
only commission's     report.       You go      into    
the 
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library, you And so many reports of so many 
commissions. And they are >^all a copy of the 
same when it comes to basic causes and 
solutions. Some legal quotations are taken from 
here, some legal quotations are taken from there, 
but the operative part is the same, every report 
saying the same thing in the operative part, 
everywhere in mentioning RSS here, RSS there 
and in conclusions this should be done like this, 
that should be done ^^^ that. Everything is the 
same in all »  these reports. 

 

There has to be a basic change in the attitude 
of the people. You go into the riote in 
Jamshedpur or in Ali-garh. You find out what 
has been the attitude of. the people and politi-
cians. If you are honest enough, you will find out 
what the attitude was even of the Congressmen 
towards the riots. Did one of thern come forward 
to defend the minorities at the cost of their own 
lives? That is what tbe ideas of secularism 
enables you to do. That is the sacrifice the 
secularism encourages to undertake. And this 
was what vvas done by us during those riots, 
during that criminal holo-' caust of 1947. That is 
why I say that this kind of a spirit is absolutely . 
necessary. This is a very serious matter. One 
hundred and eight lives were lost in Jamshedpur, 
in an ambulance van scores of people were being 
burnt; the whole atmosphere is vitiated with 
hatred. In the name of religion hatred against 
people belonging to some other faiths is 
:3reached. If this is the philosophy you are 
advocating, then what is for you the value Of 
humanity and human life? That is why I am 
raising this discussion seriously. Let us be very 
clear. I want to tell my friends who have 
association with RSS. These ideas cannot work. 
They will only destroy the Tiuman values of 
society; they will only do harm to the country. 
Let everybody have his own faith, free from any 
imposition.  Let     everybody     be 

free to have his own faith. Our Constitution 
recognises full freedom for every faith. But at 
the same time they should not mix up religion 
with politics. These two things religion and 
politics, should be absolutely separate. 
Religion is a means of communication 
between man ind God. And let it be so. One 
should not be mixed with the other. Every-
body must adhere to these principles. Today 
our country is facing a very serious situation. 
If we are not conscious, if these divisive 
forces are allowed to grow, then we will not 
be able to defeat conspiracies against the 
unity of the country. If the challenge of 
communal forces and other divisive forces is 
not met, whatever talks the Prime Minister 
and the Congress Party indulge in, apart from 
other problems which they have created, they 
will be creating still greater and greater prob-
lems for the country which will defy 
solution... (time-be!! rings) 

Therefore, with this appeal that all of us 
should imbibe the spirit, of national unity, the 
spirit of sacrifice in defence of the minorities, 
in defence of ideas of secularism, so that we 
make the country free from the occurrence of 
communal riots and make it truly secular I 
initiate this discussion. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Before I cafl the next speaker, I 
wish to take the sense of the House, because 
yesterday's discussion went uP to 4.45 this 
morning, and I want to know how long we 
want to sit today and when I should call the 
Minister. 

SHRI PILOO MODY: It depends upon 
hov(r many    speakers there are. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): We have got altogether  
seventeen speakers. 

SHRIMATI PURABI MUKHOPADH-
YAY: As we proceed we will see. 
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THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I want to set the time limit just 
now. If we QO not do it now, lat«r on we will 
be accused of being partial or giving more 
time to earUer speakers. I think we wiU 
proceed on the basis that each speaker will bet 
a time of between lO and 15 minutes. This is 
not a hard and fast rule.  Shrimati Purabi  
Mukhopadhyay. 

SHRI PILOO MODY: She has agreed <<) 
allow me. 

SHRIMATI PURABI MUKHOPA-
DHYAY: Because he wants to go away. 

SHRI PILOO MODY: Thank you. 

Mr. Vice-Ohairman, i am really quite 
immoUified about the explanation offered by 
the Treasury Benches for not having made this 
report available to us. We have all agreed and 
we had shown our anxiety to discuss the 
report. We had also made a demand to discuss 
the entire communal situation in the country. It 
was because of my eagerness that I went to the 
Leader's chamber in the ParUament Houses 
and secured myself a copy of this report which 
was freely available to the ruling party. 
Dozens .^nd dozens of copies were waved in 
the air, but not one report on this side of the 
House. So I went there and it was about l 
o'clock yesterday afternoon and from 1 o'clock 
yesterday afternoon to 5 o'clock this morning 
we were discussing something entirely 
different. We were discussing how to suppress 
the rest of the people in this country, not only 
conununinaUsts. Therefore, it was not 
humanly possible to study a document of this 
nature, authentic or otherwise. It was not 
possible to study it. We know why this matter 
has been brought up. It has nothing to do with 
communalism at alL The people who have 
asked us to discuss this report today, in their 
hearts, do not share the slightest concern for 
communalism. I make -his uncategerieal 
charge and I have heard 

all of them in pubUc and in private. 1 know 
exactly v^hat their views on communalism are. 
To them conunu-^-nalism means b«nefit for 
their owa community. And yet we know that 
this report is bfiing discussed this afternoon 
becausa we want to divert the attention of 
people from more pressing issues before the 
country. There is nothing new about commu-
nalism in this. Nothing at all. Had the members 
of tb« ruling party been serious. 

 
SHRI PILOO MODY: They are concerned 

aBout human lives? Do not talk such 
nonsense. I hate this tin-pot patriotism, I hate 
this tin-pot nationalism and this tin-pot 
commu-nalism. Do not talk of human lives. 
We know how much you respect them. 
Therefore, this is riot a serious discussion at 
all. It is not a serious discussion because if 
they were concerned about communalism, 
they would have agreed to discuss the whole 
subject of communalism. 

Jamshedpur is not an isolated city existing 
in a vacuum. It is very much a part and parcel 
of a weU-integrated society in which the 
dominant feature—man-made and created by 
man and politicians—is the enhancement of 
communalism, is to feed and breed coj-
nmunalism so that the  Government   the  
ruUng party or 
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any other party, not excluding my own, con 
create vote for themselves. ^ AVhen it 
comes to elections, you want vote banks. 
But let me tell you that vote banks are only 
created by cnea-tion communal feelings. 
Otherwisie, there are no vote banks. 

SHRI P. RAMAMURTI (Tamil Nadu): 
Also caste feelings. 

SHRI PILOO MODY: Yes, caste feelings 
also. I used the word "communal" in the 
larger context. But 1 am glad that you 
corrected me. iivery-lime I talk about 
communalism, I also lalk about casteism. 

Now, what is the main thrust of the ruling 
party? They want to castigate the RSS. 1 
would like to castigate the RSS because the 
RSS is one element in the whole scheme of 
things which, I think, is not helping the cause 
of eradicating communalism. But it is not the 
only offender. It is only one of the many 
offenders. In fact, it is not the only party or 
organisation which lives on this There are any 
number, hundreds of them, in this country^ of 
every community. But they are not being 
castigated? Why? Because they do not 
provide vote banks. The RSS can be easily 
castigated becaus* they are a very exposed 
group of people. Every morning you can see 
them doing exercises. Th'ey are not behind 
anything, in clandestine places, or in dark cor-
ners. I don't approve of them. But I would 
like to make one thing clear. The RSS has 
been mentioned in any number of reports. 
The RSS has been mentioned in the case of 
Bhl-wandi, many many years ago; the RRS 
has been mentioned in the case of Jalgaon; 
the RSS has been mentioned in the case of 
Manmad; the RSS has been mentioned in the 
case of Ahiue-d'abad; I know that the RSS 
has been mentioned in the case of Aligarh, in 
the case of Moradabad, in the case of Godhra, 
in the case of Baroda, and in the case of 
BiharsharifP. There are any number of places 
in the reports of which the ^SS has been 
mentioned. 
1019 RS—13 

But why is it that this Government has done 
nothing about it apart from trying to raise a 
little political noise about about it to increase 
and extend its vote banks? Why have they not 
done anything about it? The conclusion is 
only too obvious. The Government is not 
interested in getting rid of communalism in 
any way in this country. The Government 
stands to benefit considerably as a result uf 
the communal feelings that arg being fanned' 
in this country. I am quite convinced in my 
mind, and I can give you incident after 
incident Arhere I Icnow that the communal 
riots nave been created and engineered by the 
ruling party, wherever it found that it was 
losing its grip on the Muslim votes and this 
helps them to consolidate their hold. I will 
give you one instance. I have forgotten    the 
name 
of the town ..........  Yes, it is Modassa. In 
Modassa, there was total communal 
harmony. Unfortunately, Mod ass . happens 
to be just outside my constituency. I say this 
because, in my constituency, during the time 
I represented it, I did not allow any 
communal riots. 

SHRI P. RAMAMURTI: What is your 
constituency? 

SHRI PILOO MODY: Godhra. So, 
Modassa happens to be just outside my 
constituency and being very close, I 
saw it at very close quarters. A 
communal riot was engineered be 
cause the Muslims of Modassa were 
not supporting the Congress (I), And 
than came the question of compen 
sation. In the payment of this com 
pensation, amounts were fixed and it 
was decided that each one would 
be paid so much and that payment 
was made at midnight; on the day of 
the elections, just before the election 
day, on the same day in the early 
hours of the morning, compensation 
was paid. But for days they were 
left dangling and it was brought not 
by government officials or government 
officers ...........  

SHRI SYED SIBTE RAZI (Uttar 
Pradesh):  It is  a fiction, I    think. 



SHRI HAREKRUSHNA MALLICK 
(Orissa): You hear him fully. {Interruptions) 

SHRI PILOO MODY: Kindly listen to 
more Actions, it might educate you. 

SHRI SYED SIBTE RAZI: What else can 
we exi>ect from you? 

SHRI PILOO MODY: Sir, I have to Say it 
with a very heavy beart that this RSS happens 
to be a God's gift to the Congress (I). 
(Interruptions). For, without this RSS, I do 
not know what you would do or where you 
would go for your Muslim votes. I say this 
because I happen to know that every 
conceivable thing that you have done has 
damaged the Muslim community and it has 
never helped the Muslim community. The 
association of the Muslim community with 
the Congress (I) has been one of the greatest 
tragedies that has befallen my Muslim 
brethren in this country. 

SHRI HAREKRUSHNA MALLICK: 
Shame, shame. 

SHRI GHOUSE MOHIUDDIN SHEIKH: 
You have not visited all the places. You do 
not know their feelings. But they know this 
much, that you are making a political speech. 
Here is the verdict of the Commission that 
the RSS is responsible for this. You are 
killing them. (Interruptions) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Sheikh,.. (Interruptions) 

SHRI PILOO MODY :If the Muslim 
knows who is who, you should know  who  is  
me.   (Interruptions) 

 SHRI GHOUSE MOHIUDDIN SHEIKH: 
You are an agent. (Interruptions) 

SHRI PILOO MODY: Sir, we have a 
report here, an unread Report. The people 
that are going to throw rtoiies llrom the other 
side have not 

read the Report. May be, their office has done a 
little study and underlined a few paissages for 
them, so "^ that they can get up and quote it, 
like the other day what Mr. Salve did; the only 
thing he could read in the whole of the Report 
that came to his notice was that immediately he 
saw the name o'i Balasaheb Deoras. 
(Interruptions) Tliey have not read it. 
(Interruptions) Mr. Salve, if you like to make a 
personal explanation, I will be ready to allow 
you. (Interruptions) I am allowing you to make ' 
it now. 

SHRI N.K.P.  SALVE     (Maharash-   " tra):   
I do not want your charity. 

SHRI PILOO MODY: Yes, unless I yield 
you cannot make it. (Interruptions) Mr. Vice 
Chairman, Sir, this Report is not likely to be 
read by them. After this evening they will sell 
it as 'ruddi' and make a tiny, little profit. (Inti-
rruptions) A profit which i» denied to this 
side of the House.    (Interruptions) 

THE VICE-CHMRMAN (SHRI DINESH 
GOSWAMI): I was suggesting, Mr. Mody, 
about the speech made yesterday be the 
Home Minister, that the newspapers will be 
used for the purpose of 'pakoras'.. (In-
terruptions) 

SHRI PILOO MODY: So far as the 
Jamshedpur Report is concerned, let us look 
at the credentials of the author. We have liere 
Mr. Jitendra Narain, a former Judge of the 
Patna High Court; it was headed by him. I 
believe that the Commission was appointed 
by my party when it was on the other side. It 
is not the first mistake that my party has 
made. (Interruptions) 

AN HON. MEMBER: Here you are. 

SHRI PILOO MODY; Nor will it be the 
last. (luterntptions) But maturity will reach 
the ruling benches when they stjirt admitting 
their mistakes. Unfortunately for the ruling 
party, they have sat with smug 
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satisfaction for the last so many years and 
their leader says that she makes no mistakes 
and she is always correct. This is what has 
been responsible for the mistakes of this 
county. Mr. Jitendra N"arain, it ig reported, 
Sir, recently attended ^ meeting of the so-
called intellectuals, organised and fins need 
by the so-called Antulay .. (InterrMptions) for 
the purpose of 'strengtliening the hands' of the 
sa-called leader. (Interruptions) Now, lie 
made a three or four minute •speech in front 
of the august audience, in which the only 
point he had to make was that the hands of the 
Prime Minister should be strengthened. And, 
unfortunately, he thought that this was a 
contribution strengthening the hands of the 
Prime Ministr!   (Interruptions) 

SHRI SYED SIBTE RAZI: Wg try "to 
strengthen the hands of our Prime Minister 
and you tried to weaken the hands of your 
Prime Minister. That is the difference. That is 
why your Government fell. (JnterrupUons) 

SHRI PILOO MODY: I am surprised at 
this Jucid analysis that the gentleman hsti 
given. I did not think he was capable of it. 
(Interruptions) I may ha're weakened the 
hands of my Prime Minister, but I certainly 
strengthened the hands of democracy in this 
country. (Interruptions) And I would 
recommend the same medicine to you. 
(Interruptions) "The people have rejected 
your democracy:" this is a typical statement 
that ill'iistrates the minds of all the membe-'s 
of the ruling party. They think that democracy 
is ours, while dictatorj'hip is theirs.    
(Interruptions) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Will you kindly strengthen my 
hands by concluding  your  speech? 

SHRI PILOO MODY: Will you strengtl-
ien my speech by sitting back, leaning yi^c'k 
and enjoying it instead of leaning forward? 
(Interruptions) Sir, there are causes as to why 
this (happened in Jamshedpur o whch aU of 
you are guilty and some of us here 

are also guilty. There was a large hue and cry 
and all of you have contributed to it. It was 
about the Tata Zamindari in Jamshedpur. It 
was one way of trying to get at the Tatas. I 
have no objection if you get at the Tatas. I will 
help you. But the reality was that Jamshedpur 
was a beautiful city, a real source of joy and 
pride to us that an industrial city can grew in 
this fashion and then came the Tata Zamindari 
thing. The Gov-I ernment took all the lands 
that were I leased to the company. Sir, you will 
be ! surprised to know that the Tatas cannot 
build any living quarters, any staff quorters, 
etc. They cannot put Up a fence. They cannot 
do ans^thing in Jamshedpur to satisfy the 
needs of their employees for housing because 
every conceivable thing requires Government 
permission and you know what it is to take 
Government permission.   Mr.     Antulay     
style, 

SHRIMATI SAROJ KHAPARDE 
(Maharashtra): Everywhere you are seeing 
Mr. Antulay. 

SHRI PILOO MODY: Every time I 
mention Antulay, madam, you get up. 
Therefore, Sir, all the lands are reoccupied by 
the Government. Incidentally, Jamshedpur is 
the only steel city where land has been taken 
over by the Government. Every other steel 
city or steel place is leased out to the 
company so that the company can develop it. 
Jamshedpur is the solitary exception because 
of the slogan of 'Tata Zamindari'. Sir, where 
do these communal riots bread? They bread in 
bastis, in shantis, in unhygienic conditions, 
because the brains of the people who indulge 
in communalism are no different from those 
people from the Jhuggi Jhonpri, from the 
slums and from the cess pools that we have 
allowed to grow all over this country because 
of the obdurate and obscurantist policy of this 
Government which it has been pursuing 
during the last several years. If you want an 
honest report on Jamshedpur, the root cause 
of it was thatever since the Tata Zamindari 
Andolan started, the 



(Shri Piloo Mody). 

ahantief and these unhygienic conditions have 
starte^} growing in Jam-shedpur. I happen to 
know Jamshed-pur. My another lives there and I 
have to go and visit it several times a year. I see 
it deteriorating in front 01' my eyes literally 
from visit to visit and the company, in spite of 
everything, in spite of the fact that they are not 
supposed to be incharge of administration, are 
still spending , 3 to 4 crores ol rupees every year 
in order to keep the services and to maintain 
them to the best of their ability under the 
restrictive circumstances that are imposed on 
them. It is this sort of atmosphere that creates 
communal problems. (Time bell rings) iSir, I 
would like to take a few minutej. more. There is 
an anatomy of communal riots and this anatomy 
does not change from one communal riot to the 
other. I will give you one single example which 
happened in my own constituency which will 
illustrate in nucleus howcommunal riots take 
place all over the country. A bus seat in a State 
Transport Bus, was sold twice to two 
individuals. It just so happened that the two 
individuals belonged to the two communi-tes 
the Shachis of the Muslim known as Sheikh 
Sahib and the other a Sindhi who came as 
refugees from Pakistan who had lodge^ there 
since Independence. Now, the same seat 
happened to be sold to them. They had a 
tremendous quarrel amongst themselves. They 
ultimately decided it amicably amongst 
themselves saying ."All right, let both of ug go 
and ait at the back". They sat at the baclc. When 
they looked up, two opposite armies were facing 
each «ther. Who created that communal riot? 
Mrs Gandhi, Sir, I remember once in the Lok 
Sabha, having mentioned that after all who 
creates a riot, is it the man who throws the first 
stone that creates a riot? For Once Mrs. Indira 
Gandhi was very perceptive.    It is not the man    
who 

first throws  a  stone  that  creates   a 
t«t.    It Is the    faceless carriers of 

venom that go and spread the things in the      
various     mohallas     saying, 

  
And people pick up the first instruments 

that come into their hands ana start moving in 
that direction to pick up a fight. 

SHRI SITA RAM KESRI: Mr, 
Shahabuddin. 

SHRI PILOO MODY: You mean, Mr. 
Shaha.buddin on this side and Mr. Kesri on 
the other side, two paragons of secularism 
will fight it out?     (Interruptions} 

Then, Sir, 25 Or HO shops were down and 
the firing had to be resor-burent ted to arid 
four or five people were killed.   Who started 
that riot? 

Sir, communalism is not a subject for 
making political i;apital. It is too serious a 
matter, it iu a matter which will devour own 
country. And if you have any concern 
therefore for this country, don't use these 
excuses. I can appreciate one thing to divert 
the  attention from  jVntulay.. 

SHRIMATI  SAROJ     KHAPARDE: 
Why do you.. 

I 
SHRI PILOO MODY: I told you, you are 

bound to get  up. 
SHRIMATI SAROJ KHAPARDE: You go 

on talking about Mr. Ajitu-lay all the time. 
SHRI PILOO MODY: By all means. SHRIMATI  
SAROJ     KHAPARDE: Mr. Antulay is a 
Muslim. That is why .. (InteriTiptioTis) 

 
SHRI PILOO MODY: Did you hear that 

innuendo, Sir? 
SHRIMATI SAROJ KHAPARDE: We  

know  your   politics. 
SHRI PILOO MODY: Are my politics anti-

Muslim? '^Tiy don't you And out from the 
MuisUms of India, whether my politics are 
anti- Muslim? (Tithe  belt  rings)  Anyway,     
Sir,   I 
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have finished. Therefore, I. appeal to you. 
Don't use these subjects to divert the attention. 
I would not mention him this time. There ^^^ 
many issues on which you can castigate the 
Opposition. 

SHRIMATI SAROJ KHAPARDE: That is 
why you made hangama seenes all these days.    
^ff|f?rtT   VR 

 
SHRI PILOO MODY: There are many 

issues on which you can attack the 
Opposition. There are many issues on which 
you can divide the Opposition.    But,   please,  
for     God's 

sake, don't use communalism as one of theh 
weapons of your armoury. Thank you, very 
much. 

SHRI N. K. P. SALVE: I am inclined to 
consider. Sir, after hearing Mr. Piloo Mody 
and I have no doubt in my mind that with a bit 
of humour here and there, on the whole his 
analysis was utterly puerile 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI):  Mr. Pandey. 

SHRI NARSINGH  NARAIN  PAN 
DEY: ^T     g-W.SiIST        ^"f,   .   .   . 
Unterruptions) 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Order, please. 
If you want serfstis debate on this, 
let us not also divert in any other 
way. ,.,-   . 
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SHRIMATI PURABI MUKHOPA-
DHYAY: Mr. Vice-chairman, Sir, I expect, 
the whole House, whether they are Members 
of the Opposition or whether they are 
Members of the ruling benches or whether 
they are Independents, would wholeheartedly 
and unhesitatingly condemn not only the 
Jamshedpur riots, but conwnunal riots 
everywhere in this country, in whichever part 
of the country or wherever they are taking 
place, at whatever time. Sir, today, all the 
Political Parties and their Members who are 
sitting here have had their origin, in some part 
of their life, in some part of their career, in the 
Indian National Congress; they would have 
owed their origin to the Indian National 
Congress. Hence, mentally, philosophically 
and spiritually, I expect, they stand for 
secularism, they stand for communal harmony 
and for they stand for communal amity. But if 
anybody thinks that he can take political 
advantage out of the communal disturbances, 
he is entirely wrong and I have no words to 
condemn such an attitude. Sir, these political 
organisations, which may have taken different 
names now, or, in the recent past, were part 
and parcel of the Indian National Congress. 
Almost all the Janata leaders sitting in both 
the House of Parliament were originally 
mainly Congress workers and Congress 
leadres. I am not going to believe that as soon 
as they changed their Party's names, they have 
all become communal. Let Us belive in the 
inherent and intrinsic goodness and merit of 
every person. I do not doubt about the bona 
fides of anybody. Being the disciples of 
Gandhiji. having remained in our party for 
loing, they must, 

have believed in communal harmony; they 
must still believe in communal harmony. 
Indian philosophy teaches us tolerance. 
IrdiEui philosophy stands on certain 
fundamental pillars namely, tolerance, 
understanding with each other, integration 
and synthesis. All these led the Congress to 
believe, led the Congress to accept the policy 
of national integration and the policy of 
communal amity and the policy of socialism. 
I do not believe all these social evils will 
eveir evaporate from this country if thig 
country does not have socialism. Socialism is 
the only solution. Otherwise, so long as the 
downtordden people remain as downtrodden, 
so long as communal harmony is jeopardised 
by such communal clashes and i;o long as the 
community suffers irom poverty and 
illiteracy, no amount of goodwill on the part 
of the majority or the minority can make this 
c:ountry free from communal disturbances. 
This being the case, we have to look at the 
problem from the economic point of view, 
not from the narrow sectarian point of view. 
Sir, in this country there are people, may be a 
few in number, who do not believe that is the 
fundamental prerogative af the jnajority to 
give all protection, all safeguard to the 
minority. In a majority community dominated 
India, it is the majority community who have 
to come forward with Ihe helping hand, with 
their heart and soul, to stand by the side of 
the minority. And if anybody deviates from 
t'lat, he is making not only political mistakes, 
he will not be tolerated by the rest of the 
people of this country. As a social worker, as 
a lifelong Congress worker I believe that this 
country's prosperity, this country's very 
existence depends on this communal 
harmony and communal amity. 

Mr. Vice-Chairman, Sir, why do you 
forget that this great country was partitioned 
only on communal basis, because the British 
Government .sought that we fight with each 
other? Even now if we are to behave like this,  
we  will  again  divide and  sub- 
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divide  our  country.    I  ktiow    what 
happened in that part of East Pakis-^   tan, in 
that part of undivided Bengal. I know what 
happened in the city of Calcutta.   Mahatma 
Gandhi had to go to Noakhali and stay for 
months together to bring back the    
communal harmony.    Mahatma   Gandhi  
had  to stay even in Calcutta.    I stayed in his 
camp as one o* the volunteers. 1 know what 
tremendous effort he had to do not only on 
the majority community but also on the 
minority community. Sir,  there are    
fanatics, both in the majority and in the   
minority.    Will we allow these few handful 
of fanatics  to     take  this    country    to    the 
way that      they      want?      Certainly not.   
If anybody Says, if a person like Piloo  Mody  
says that      the  Muslims always remained 
with Congress, he is doing the greatest 
damage to himself. I deny this with all the 
emphasis at my command.    The Indian    
National Congress has the greatest heritage 
©f Indian    culture,    Indian    philosophy. 
Mr. Piloo Mody and pthers who think that 
Muslims can be bought, Muslims can be sold, 
are completely mistalcen. They ane with 
Congress, they will be with Congress so long 
it stands for the philosophy, for    the    
principle    that Mahatma Gandhi set in in this 
country.    ThereSore, Sir, I do not    ftgree 
with them.   How many leaders in this 
country shed their blood to stop communal 
disturbanees?    I know it   for myself because 
I have remained    in Gandhiji's camp, I have   
gone   from village to village and I lost one of 
my eye sight while working for communal 
peace in a rift.    So, I     know, I have 
suffered. 

Who says that there is no instigation? There 
was instigation by the Britishers. There wag 
instigation by the Muslirn League, there is 
instigation by foreign powers even now, by 
some of the interested foreign powers. There 
is instigation even from parties who have 
narrow outlook about the national interest. 
They are instigating, but shall we be dragged 
by them? No, certainly not. Congress has 
always stood for Communal Peace, for 
secularism.      We stand divided to- 

day OH ideological issues, on programme 
issues, on personal issues, but I will never 
detacli my existence from the Indian NaUonal 
Congress. I believe in that Indian National 
Congress which has inherited all this culture 
and philosophy and I will certainly not 
support anything that Mr. Piloo Mody said 
,when he tried to make a division between 
Hindus and Muslims. Till now we have never 
thought like that, that Hindus are separate and 
Muslims are separate. We all live together, 
we are brothers, and for the freedom of this 
country, for the libertation of this country 
Muslims fought equally as Hindus fought, 7 
P.  M. 

They fought as Indians. They never fought as 
Muslims; they never fought as Hindus for the   
liberation    of the country.    And   after   
liberation,   after 34 years, should any political 
party or any elements be allowed to sPoil all 
these hard-earned benefits, (the things that we 
got by shedding the blood of our shaheedas, the 
great martyi-s. No, certainly not. Whoever is 
responsible for  the   Jamshedpur    riots    will  
be punished and punished in an exemplary 
manner, i am happy, Shri Atal Behari Vajpayee 
has turned ouit that MLA    from his  party.    I 
would see whether, they take the follow-up ac-
tion after that It is good that the Jan Sangh  and  
RSS  are now seeing the light of the day. They 
have taken the name of the Bharatiya Janaita 
Party, accepting the philosophy of Mahatma 
Gandhi.   I congratulate  you  for  this. I have 
no quarrel with you so far as you as persons are 
concerned. But I certainly    have  differences 
with you so far as your jhilosophy is concerned. 
If yon   modify your   philosophy, the Indian 
people will accept you. If you think that 
because    Hindus are in a majority and    
therefore you will be accepted hy the majority 
community, you are entirely -wrong. You can 
never approach a person on communal basis. It 
js only giving them somg temporary benefit.    
But it     will     never 'ast. The       only    thing    
that    will    last is,    as    Indians       we      
were    born '    as Indians we will   die. That 
will be 
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[Shrimati Purabi Mukhopadhay] the 
everlasting   factor.    No    Hindus, no 
MuslimB, no Christians. How long will we 
tolerate division of the country? 

Sir, you come from the Nonth-Eas-tem 
region of India. There some of the people 
never believe that they are Indians. We have 
tried to take them in; we have tried to 
integrate them. But there are elements which 
are giving them provocation every day, who 
are instigating them every day' and saying, 
"No, no, you are noit Indians". Sir, if you give 
me two minutes, I would narrate that whdn I 
first visited a particular State in that region, at 
a public reception I was addressed as "our 
friend from India". I was surprised; I was 
shocked; and when I was addressing them, 
there were tears in my eyes. What have we 
done? What went wrong that these our people 
do nOt consider themselves as Indians? We 
Hindus are responsible for this. We have 
become intolerant. Hinduism or Indian philo-
sophy never stood for that. Swami 
Vivekanand and all thg sages of this country 
never preached regional or sectarian things. 
They taught us to be patiotic, they taughtus to 
be real Indians, to be real Hindus, with all the 
tolerance of Hinduism as a majority 
community. 

Sir, I feel if there is a communal riot or 
communal tension in my area-whether it is 
between Hindus and Muslims, or between 
Hindug of higher castes and other Scheduled 
Castes and Scheduled Tribes, it is my fault 
that as a Congress worker I could not 
convince them that they are neither Harijans, 
nor I am a Hindu. I am only an Indian and i 
will be an Indian first and last. If we want ito 
politicise it, we may be making the same 
mistake. 

Sir, I condemn the riots /that are taking 
place. Somebody from the other side said that 
that Janata Party Government of Mr. 
Karpoori Thakur was there in power and they 
were pantly responsible for the riots. What 
about Bihar Sharif. At that time, was 

not the    Congress   (I)     Governmenit 
there when there were riots in Bihar Sharif? 
Were not hundreds of Muslims killed? So it is 
not a question of which party is in the 
Government. It is a question whether the 
members of that particular party have accepted 
the philosophy that we are neighbours, we are 
brothers and sisters and that we will protect 
each other, whether it is the Congress 
Government here or fhere, or whether it is the 
Janata Government here or there. Democracy 
lias sent them t'> the citadel of power. So we 
as humble workers of the Indian National 
Congress are not doing our part; we are 
blaming each other I think when there is a 
case of rioting, we should all be held equally 
guilty for having this kind of communal 
tension. We sit in the same House. Why does 
he have to caU the name of Mr. Sita Kam 
Kesri on that side snd the name of Mr. 
Shahabuddin from this side? I was surprised 
that an educated person like Mr. Piloo Mody 
will have to mention the name oi: Mr. Sita 
Ram Kesri with a Muslim Member's name. 
(Interruptions) I don''; like it. I only say. I 
don't like it. I may not be making a political 
speech but I am saying from my heart as a 
Congress worker, from my heart as a person 
who has lived in the parfy all through my life 
and who has worked at the feet of Mahatma 
Gandhi and other great readers. Maulana Abul 
Kalom Azad was a great leader of tHeTndian 
national movement. We n<;ver thought why 
Maulana Azad shouEi be the Rashtra-pati or a 
Governor or a Central Cabinet Minister. He 
came to these posts as a great citizen of India 
by dint of his merit and service. He did not 
come only as a Muslim. Fakhruddin Ali Saheb 
came to this Govertiment, remained long in 
the Government and then became the 
RasiMrapati of this country. He also did not 
come to the posts only because he was a 
muslim. It may be because of circumstances 
that we mention tihe names as Mu-kherjee or 
Hussain oi: Devi or Sinha. But is this the only 
introduction that we have and go by even now, 
after 34 years of independ<mce and discuss 



 communal harmony? Who is that p«r-son of 
great eminence who brightened our faces?.   
He is none other than Dr. 
 Zakir Hussain. Shall we refer to him only as 
a Muslim leader? So, this approach I very 
much dislike and when I speak, I speak on 
behalf of my party. If any of my colleagues in 
other parties are offended at whatever I have 
said, I want to say that I have nothing 
personal against them. But, naturally, as a 
political worker with a political philosophy I 
have the rig^ht to differ and I will differ so 
long as you do not mend your ways. 

Sir, you have given me enough time. This 
is a subject on which we can speak for hours, 
but I do not want to take up your time. Thank 
you \'ery much. 

SHRIMATI HAMIDA HABIBULLAH: 
Very good. 

SHRI MURLIDHAR CHANHRA-KANT 
BHANDARE (Maharashtra): Mr. Vice-
Chairman, Sir, it is with deep anguish that I 
rise to participate in this discussion. I thought 
the question with which the House is seized 
today Is a question of humanity. I thought the 
question which the House is debating today is 
so very fundamental that the discussion 
would reaUy rise above the minor differences 
which we have every day, but I find from 
what I have heard, firstly by way of objec-
tions which were raised by a host of my 
friends on the other side of this House, that it 
was extremely inconvenient for them to 
discuss this subject. I listened with greater 
attention to the speeches made, particularly, 
the speech of the hon. Member, Mr. Piloo 
Mody, and then i was convinced that not only 
was it inconvenient for them to discuss this 
issue but it was rather impossible for them to 
defend themselves against the findings of this 
report of the inquiry commission. 

Sir, whenever such things happen, when 
man kills man, I think the least that can be 
done by any Government which is 
responsible for human life in our country is to 
go to the root cause 

of that occurrence because it is only by going to 
the root cause of that occurrence that you can 
weed out that cause and bring in a situation wher« 
such things will not be repeated. The purpose of 
appointment of a commis. sion of inquiry, whether 
it is in a case where a dam breaks or it Is a case 
where the riots break out or something else 
happens, even like the hooch liquor tragedy where 
people die of taking illicit liquor, is to get at the 
root of the evil and try to eliminate it I must tell 
my friend Mr. Piloo Mody that I am not one of 
those who take out the summaries which may be 
circulated. I have during the short time at my 
disposal gone through the Report myself and I will 
not base my ar, guments before this House today 
on any of the findings which he has rendered 
because then you may say that this commission of 
inquiry was ap-j pointed while the Janata 
Government was in power. Since the Report does 
) not suit them, they may say that it 1 was a 
mistake oii ttieir part to hav» selected the ex-
Judge of the Patna High Court to be the presiding 
officer for this commission of inquiry. I find that 
Mr. Piloo Mody has really not got over his sense 
of guilt for his association in the past with his 
erstwhile associates. I think, as I analyse it, among 
other things, one thing which has contributed to 
the breaking up ot the Janata Party is a persistent 
demand made by their partners to dissolve the 
RSS and equally obstinate stand taken by a 
component of the Janata Party not to accede to 
that demand. And when r look through the ! 
Report—and I am not going to read the findings—
I am going to tell you the true, unimpeachable, 
admitted pieces of evidence to show as to on 
whose door the blame lies because, as I said, the 
fact is not as important as the case. Look at the 
cause, because it ia the removal of the cause 
which will do away the fact. It Is in this connec-
tion that I am pained to find that a meeting was 
held where the high pries! of the Sangh presided 
and addressed the gathering. And I am repeating 
the extract of a speech from the papers presented 
by the RSS before the Inquiry    Conimlgsion.    I 
am not 
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rShri Murlidhar  Chandrakant   Bh-
flndare] 
going to refer to thi© portion which ia more 
or less similar but wtiich was also produced 
from the notes given by the police. I 
ai«teferring to a particular extract which was 
produced by the RSS people who appeared 
before the Inquiry Commission. Now this is 
what is said in his spe«ch by Shrl Balasaheb 
Deoras. I am reading from page 31 and I will 
also read from oage 32. I will read the two 
together so that I do not read it out of context. 
I will come to the admitted portion later. 

"According to the SP., Shri Deoras 
spoke in the meeting, that it was said that 
Hindus in their own coaa-try are not allowed 
to lake out religious processions freely and 
that the number of mosques are increasing 
day by day and in the Arabian "oun-tries 
Hindus are not allowed to construct temples. 
Shri Deoras also referred to the controversy 
regarding Road No. 14 (which was the main 
controversy for taking out a procession to the 
akhada). Umesfewar Prasad, the District 
Secretary, claims to have been present in the 
meeting and had heard the speech from the 
beginning to the efia." 

Now kindly see, this is the admitted 
h portion.  

that  if a   Hindu   wanted  to 
construct a temple or a Sikh wanted to 
construct a Gurudwara in Arab countries, it 
could not be done. The gist of the speech 
delivered by Shri Deoras was called for on 
behalf of the R.S.S. and has been marked Ext. 
RSS/12. It says that there are thousands of 
Hindus in Arab countries but they are not 
permitted to cons-trust temples but in Ifflflia, 
wfiere Hindus are in majority, Muslims and 
Christians are not only permitted to construct 
mosques and churches, they also have full 
freedom to propagate their religion." 
(Interruptions) Please keep quiet. I do not 
want any disturbance. 1 am merely reading 
Ext. RSS/212. which was  produced  by  the 
RSS. 

SHRI LAL K. AJJVANi: xms is a 
correct   thing.  

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): He is relying on the document. 
Your side will also do that. I do not think 
IKere should be any interference. 

SHRI MWRLIDHAR CHANDRAKANT 
BHANDARE: I will tell you how this was 
undenitood by the processionists because at 
page 57 of this Report you will find the 
slogans which were given by the 
processionists belonging to the akhaia. I am 
reading at page bl. What about the portion '   in 
bold type? 

 
Is it a part of the speech?    (.Interruptions) 

THE VICE-CHAIRM.^.N (SHRI DINESH 
GOSWAMI): Mr. Mathur, please. Just a 
second, if he has read it out of context, I 
thinh: it is good for you. I think your next 
speaker will refer to it. Why are you 
interfering? If he has read it out of context, 
you should be happy. (Interruptions) I am 
sure you are not going to engage him as your 
counsel 
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SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: I am not surprised that my 
friend, Mr. Mathur, is rat-^ tied because of the 
clear fnstruction given by Mr. Deoras that 
they should treat the Muslims in the same way 
the Hindus are being treated in the Arab 
countries. I do not want to go into all those 
things. (Interruptions) It you are really 'Seen 
about it, Jis-solve the RSS. And till you do not 
do that, we will draw our own inferences from 
your conduct. 

 

THE VICE CHAIRMAN (SHRI DINESH 
GOSWAMI): I shall exercise my power of 
directing not to record anything.    Do not  
record  anything. 

SHRI P. N. SUKUL 

SHRI RAM LAKHAN PRASAD 
GUPTA: • 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Nothing is going on record, 
Mr. Gupta. Please sit down. I do not 
understand. Mr. Su-kul, nothing is going on 
record at'TKe present moment. 

He is relying on certain things from the 
Report. I do not know why there should be 
interruptions. Different speakers from 
different parties are speaking, if he is reading 
out of context, you can refer to it when you 
speak. Otherwise, there will be a run-ning 
dialogue. You will raise something and they 
will reply to it. The best thing would be not to 
interrupt, Let the debate go on. 

Not recorded 

SHRIMATI HAMIDA HABlBUL- 
LAH: Sir, .......... 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): You are interrupt. ing me now. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: What is surprising is that I had 
not made even a com. ment. I only read two 
portions: one portion saying wTiat RSS/12, a 
document produced by the RSS before the 
Commission, said about the speech made by 
Shri Balasaheb Deoras. And I also read out 
what admittedly were the slogans given by 
the processionists. The two have to be read 
together to draw your own   inference. 

SHRI LAL K. ADVANI; No nexus 
between the two. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: It is very easy to say that there 
is no link, but anybody wlio reads this will 
Tind that there is a link which is so sffong 
that in the lawyer's parlance, that link is com-
plete and indestructible, and it clearly 
establishes the blame.... (Interruptions) I do 
not want to go into the findings because, as I 
said, I will not rest my speech on the finding 
of the commission but, I will rest it on 
unimpeachable and admitted evidence before 
the Commission. Sir, I atn proud to belong to 
this    party. 

SHRI JAGANNATHRAO JOSHI: For the 
present. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: 1 come from a city from 
which nty friend, Mr. PllttO Mody, also hails. 

SHRI RAM LAKHAN PRASAD GUPTA: 
A clarification. (Interruptions) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMf): TTo clarifications. 
(interruptions) I have not permitted him to 
ask for any clarifications. (Interruptions) Mr. 
Gupta, I do not want to observe anything 
from the Chair. But if a speech is 
continuously interrupted,  when the Lnference 
can     be 
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[Shri Dinesh Goswami] 
drawn that your case is weak. Why are you 
interrupting? If your case is strong, permit 
the next speaker to rebut his case. 

SHRI N. K. P. SALVE: They are in the 
dock already. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I will equally expect that when 
the next speaker who wiU have to defend the 
case of the RSS speaks, there will be no 
interruptions. 

SHRI B. V. ABDULLA KOYA (Ke-rala>: 
Mr. Vice-Chairman, Sir, all of us have been 
listening carefully to both sides. We want to 
hear this matter which agonises both sides. 
Therefore, we should hear both sides. We do 
not want unnecessary interruptions. 

THE VIC&CHAIRMAN (SHRI DINESH 
GOSWAMI): I can only plead with the 
House. The Chair can only •plead with the 
House. It is for the House to respond or not to 
respond. (Interruptions) No clarifications. He 
is not speaking as a Minister. If you want any 
clarifications, you can ask from the Minister. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: Sir, as I was telling the House, 
I hail from the same city from which my hon. 
friend, Mr. Piloo Mody, hails, that is, 
Bombay. Riots were an annual feature there. 
But the last riots we had were in 1947-48. 
Thereafter in my memory, Bombay city has 
not seen riots. I am very prou^ to have been 
born in tljat city where for over 32 years we 
have not witnessed any communal riots. We 
have never been given the feeling that 
somebody is a Muslim, tlhatt somebody is a 
Hindu, that'somebody is a Maha-rashtriaci or 
that somebody is a Guja-rati. We have been 
brought up in the best cosmopolitan traditions 
of this great city which is admitted—I do not 
want to be proud of it—as a mini-Jndia  in 
this country.     It pains me. 

therefore, if somebody raises the question of 
hatred oi' one community against another. It 
pains me when such a holocaust occurs in 
some part * of the country where human 
beings lose their sanity. It is in this context 
that I find that if there has been one country, 
it is India because it is Ma-hatma Gandhi's 
land, and if there is one party which has done 
something for it, it is the Congress Party 
because many of our leaders have laid down 
their lives in the cause of amity among the 
different religious sections of this country. 

SHRI ABDUL    REHMAN    SHEIKH 
(Uttar Pradesh): Not this Congress (I). 

SHRI  MURLIDH/LR CHANDRA- 
KANT BHANDARE: I am proud that it is 
our Government which amended the 
Preamble by the 42nd amendment and 
introduced "secularism" and "socialism" in 
that beautiful poem of our Constitution, that 
is, the Preamble. Are we going to say or does 
it behave any Member to say that it is the 
greatest tragedy that the Muslims were 
associ-ciated with Congress-I? I think it is a 
matter of pride, legitimate pride, for every 
Indian to be associated with Congress-I, if he 
claims himself to be an Indian. If he claims 
himself to be a Hindu or if he claims himself 
to be a Muslim or anything else, then, of 
course, he has no place in the fold of the 
Congress-I. Therefore, one must realise that 
the cause of this holocast has to be found in 
an organisation which has been thriving, 
which has got a different mask and which 
people 
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like my friend Mr. Mody, have patronised for 
their political ends. They have been 
hypocrites and for their personal gains they 
have associated themselves with them. He 
talked about Tata zamindari and all that. I am 
not going into that. All zamin-daris have been 
abolished and one need not shed tears only, 
for Tata zamindari. (.time bellQ All that I can 
say is that if you really want to establish 
communal harmony, what must be done is not 
only that the minorities must be taken into the 
mainstream of national life, because we are 
aware of the hardships of the minorities, 
whether they be Muslims, whether they be 
Harijans, you go and find out the employment 
potential for these minorities. You go to 
Paridabad and And out in factories how many 
Muslims are taken, how many Harijans are 
taken into their employment, and see whether 
the quota fixed under the constitutional 
provisions has been reached. Not ten per cent 
of the quotas are fulfilled year after year, de-
cade after decade. It is quite right that it is 
only the economic weakness which brings this 
sort of other weaknesses. And it creates that 
fear and fear in turn also creates^ some sort of 
a psychosis. There is only one thing that I can 
say, that we have always taken pride in 
singing what Iqbal wrote. 

 

and I wiU end by saying; 
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THE VICE-CHAIRMAN . (SHBI 

DINESH GOSWAMI): I would request 
the Members not to interrupt the speaker. I 
said that if somebody made some incorrect 
statements, you correct them while you 
speak. But do not enter into a running dia-
logue. I do not mind your doing it 
provided you are prepared to sit late. So, 
kindly do not enter into a running 
dialogue, because a large number at 
Members are keen to speak and they are 
keen because they want to make their 
contribution to this great issue. Let there 
be no running dialogue. Yes, Dr. Bhai 
Mahavir. 
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This is Chapter 1  

SHRI MURLIDHi^H CHANDRA-
KANT BHANDARE I am happy that you 
are accepting it. (.Interruptions) 

DR. BHAI MAHAVIR: 'Anwar Mian' is 
the title erf this Chapter, I quote; 

"Anwar was a notorious criminal 
of (the Jamshedpu)- Police District. 
It seems he was a convert Muslim 
since his brother is a Hindu. H« 
had a large followers among anti- 
socials belonging to the Muslim 
community " 

 
DR. BHAI MAHAVIR: I am reading 

from the Report, (Interruptions). I qu(rte: 
"...But there were also Hindus among 

his followers. He was a resident of 
Bawengora in Azad Basti which is almost 
wholly a locality of Muslim residents. 
Some Muslim anti-socials lived in this 
area. 
"Anwar was wanted in several cases of 
murder, diicoitji-, etc, but the Police could 
not apprehend him. He was everitually 
killed in a Police encounter on 2eth Feb-
ruary,1979." 
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Now, this is from   the third   paragraph.—
10.3: 

"Although no witness has come forward to 
give even the gist of the speech which 
Chhabbah Mian is alleged to have made on 
the occasion of the burial of Anwar, in the 
opinion of the S.D.O., Chhab. ban Mian was 
one of the t^rsons who was trying to give a 
communal colour to the death of Anwar." 

Now, Chhabban Mian, &3 reported in the 
earlier quotation, js a Congress (I) leadsr or 
whatever it is. 
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. ."9.22. By that time Z«ro hour of 11 
A.M. had already passed, large crowds 
had converged on the procession armed 
with lathis, bhalas aand other weapons, 
sijrelJiBg its number beyond 2,000 and 
the plan announced in the leaflet' had 
been successfully executed. The provo-. 
cation started with throwing of brick-
bats on the procession and by the time it 
was 11.45 A.M., a riot had broken out. 
The conclusion^ therefore, is 
unavoidable that Shri Pandey's action in 
raising an imposeible demand resulting 
in precious time being lost in the 
passage of the procession through tfie 
New Purlia Road waa directly 
responsibl* fox escalating th« already 
tenee situation to such an extent that any 
minor incident was sufficient to cause 
an outbreak of riot." 

THE VICE-CHAIJIMAN (SHBE 
DINESH GOSWAMI): You have taken 
25 minutes. I would like to have some 
indication. How long do you want to 
take? I know I have given you more 

 

"His conduct had thus directly 
contributed to the outbreak of the riot 
at Jamshedpur on the occasion of the 
Ram Navattii festival of 1979." 

"Taking all the isvidence together, it 
can be accepted that, occording to the 
sequence of events, the demeund for the 
release of Trivedi had been raised by 
some pei'sone in the pro-cassion and this 
had happened Tse-. fore the arrival of 
Shri Pandey." 
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time than anybody else. I am not shutting you 
out, "Within 10 minutes, I hope you will be   
able to finish. 

DR. BHAI MAHAVIR: All right, Sir. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Because, actually, the allegations 
are primarily directed against you, I do not 
want to give any impression that you are not 
given any reasonable opportunity. 

DR. BHAI MAHAVIR: Thank you. Mr. 
Vice Chairman. 

 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Don't take it to him.     He may 
And out something else. 

SHRI LAL K. ADVANI: He can distort 
anything. 

THE VICE-CHAIRMAN (SHRI DI 
NESH GOSWAMI): Not distortion. 
The ingenuity of a lawyer. 
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"Near the Harijan colony where he heard 
the slogan of Allah-O-Akbar, Bachao-
Bachao. He proceeded towards the Haiijan 
Colony from where plaintive cries were 
coming and noticed that a mob of 400 to 
500 was proceeding to^^'ards the Harijan 
colony shouting Allah-O-Akbar and pelting 
srtones, etc." 

 
The total number of arrests made between 11th 
and l;Jth April, 1979, and 13th and 14th April, 
1979 were 399, out of which 393 were 
Muslims and one wag a Hindu." 

 
"It also appears that Muslims in their 

aggressive retaliatory action defied the 
presencci of the police and the Army resulting 
in injury to an Army jawari. However the 
arrest of as many as 398 Muslims against one 
Hindu appears to be excessive and rataer one-
sided." (Time bell rings) 

THE VICE-CHAIR]i«AN (SHRI DINESH 
GOSWAMI): Please concludfr now. 

DR. 9HAI MAHAiHR: I am novr skipping 
over. 

 

iHJRI GULAM MOHI-UD-DIN SHA-
WL (Jammu and Kashmir): Then why 
did you turn him out? 

DB. BHAI MAHAVIR: We have not 
turned him out, but we have sua-
p«nd€d him, and suspending hirn 
means subjecting him to a thorough 
inquiry and going, once again into the 
question whether he has any respon-
sibility in this whole episode. 

THE VICE-CHAIRMAN (SHRI DI-
NESH GOSWAMI)'. Please do not go 
info  the  interruptions. 

Laler they regrouped themselves and 
mounted another attack. An officer 
noticed a rnob of one thousand per-
sons raising slogans of Allah-O-
Akbar and crossing such and such 
road. 
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Then, Sir, there is another Ma^»-trate who 
says: "The number, in its very nature, cannot 
be accurate but the existence of such a large 
number of missiles, in a particular locality 
indicate  pre-planning." 

THE VICE-CHAUIMAN (SHRI DINESH 
GOSWAMI): Please conclude; I have   given 
you sufficient time, I think. 

DR. BHAI MAHAVIR: This Is now the 
last thing 1 am referring to. On page 106; 
"the Evidence is that when fire was opened 
on the mob, It brok» into three parts, and 
attacked th« Hindus residents of Kumhartoll 
and looted their houses. The situation had 
become so grave that reinforce ment had to 
be requisitioned and..., This kind of Intensity 
and the man^ ner of attack is clearly 
indicative ol pr»-plannlng and     
preparation." 

"Rieference has already been made to the 
kind of attack that was made on the 
procession on the New Purulia Road, from 
Road Nos. 7, 5, 3 and to the throwing of 
brickbats, bombs, bottle bombs, explosives 
etc. from the western side of the New 
Purulia Road from the housetops of - the 
mosque." 

   P.M. 
According to Magistrate Shri 

B. D. Ojha th« number of bombs 
thrown would be about 100 and that 
to manufacture or prepare the kind 
of bombs that had been hurled at 
the procession, sufficient time must 
have been taken ............. " 

 

whether disturbances were   pre-plan-
ned? 
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cession and this had happened before the 
arrival of Shri Pandey. Two of the four 
eye-wi ;nesses, namely, GOWs 9 and 12 
sjseak about Shri Pandey talking to some 
members of the procession 'in whispers' 
and all the four eye-witnesises are agreed 
on the point that it was Shri Pandey who 
had exhorted the processionists not to 
move till he had secured the release of 
Trivedi and others." 

 
"In the Chapter on the R.S.S; the 

Commission has already referred to the 
names of Shri D. N. Pandey, 9. K. 
Prabhakar, Puran Singh, Katan Lai, J. 
D. Patel and Banwari Lai Agarwal and 
the different incidents in which they 
werii involved and they found that lie 
hand ol tie R.S.S. and Jan Sangih, 
whlcli 1$ tfi« political wing of ttie 
R.S.S. is discernible behind tlie riots , 
Elsewhere, the Commission has aLeo 
held that the Bharatiya MaadooB Sangh 
is the labour wing of the erstwhile Jan 
Sangh. The evidenc* established that 
members of thaee organisations had 
taken active part in incidents which 
(jyentually erupted into the •ommunal 
flart-up. And in the nature of things, an 
or-iganisation can work inly through its 
agencies and  member," 

 

 

"Taking all the evidence together, it 
can be accepted that, according to the 
sequence of events, the demand for the 
release of Trivedi had been raised by 
some persons in the pro- 
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"The Commission therefore, con-
cludes that Shri D. N. Pandey was a 
member of the R.S.S. His actions 

followed a line which was in fulfilment 
of a general scheme of the Hindu 
communalists of Jamshedpur and that 
they were also aimed at achieving the 
plan announced in the leaflet circulated 
by them. His conduct had thus directly 
contributed to the outbreak of the riots 
at Jamshedpur on the occassion of th« 
Kam Navami fesfival of 1979." 

"The Secretary tried to empfiasiie that 
the word 'Hindu Rashtra' used in the 
'prarthana' gtands for Bharat-varsha. He 
has admitted that the Sangh has a dream 
of setting up a iHindu RaBhtra, but tries 
to clearify it by saying that it does not 
mean Hindu Raj." 
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[Dr. Bhai Mahavir] 

 



437 Short juration [ 19 SEP. IftSl J re. Jamshedpur        438 
 Diacussion nota of 1979 
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THE     VICE-CHAIRMAN      (SHRI 
DENESH   GOSWAMI):   Mr.   Rahmat 
Ali.     Kindly be brief. I think moat of the 
points hav« been covered. 

SHRI   SYED RAHMAT    ALI:   I would 
likt to be trief. 
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"It is to this tribunal that we will 
have to turn for answers to questions 
which still remain".
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I have no doubt that the Jan Sangh has 
contributed in a large measure to the 
creation of communal tension in 
Tellicherry which led to disturbancea. 
There can be no doubt that the BSS is  a 
blatant communal organisation. 



455 Short   Duration [RAJYA SABHA] re. Jamshedpur     456 
Discussion riots of 1979 
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THE      VICE-CHAIRMAN (SHRI 

DINESH GOSWAMI) : We wiU have 
opportunities in the future to discuss this 
thing. 

SHRI YOGENDRA SHARMA: Thank 
you for th« assxirance. 
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461 Short  Duration [ 18 SMP, IMl ] re. Jamshedpur 462 
Diacuseion rioU of 1979 

 



       463       Short,   Duration   [RAJYA SABHA] re.  Jaw^hedpur     464                               

 



465 Short Duration Discussion [ 18 SEP. 1981 ] re. Jamshedpur Riots of 19T§    466 
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This is from, "We, Our Nationhood 

Etefined". It says: 

"German race pride has now become the 
topic of the day. To keep up the purity   of 
the race   and its culture, Germany shocked 
the world by her purging the country of the 
^ Semitic races—the Jews. Race pride at its  
highest has been manifested here. Germany 
has also shown how well-nigh impossible it 
is for races and     cultures,   having     
differences going to   the root, to be 
assimilated into one united whole, a good 
lesson for us in Hindusthan to learn and 
profit    by.  From    this    standpoint 
sanctioned    by the    experience of 
shrewed old nations, the non-Hindu peoples 
in Hindusthan must either adopt the Hindu   
culture   and language,    must learn to 
respect    and ^ hold in reverence Hindu    
religion, must entertain no idea but those of 
glorification of  the Hindu race and culture, 
i.e. they must not only give ' up their 
attitude of intolerance an ungratefulness    
towards  this    land  . and    its  age-long    
traditions,    but must also cultivate the 
positive attitude of love and devotion 
instead; in one word, they must cease to be 
foreigners or may stay in the country    
wholly     subordinated    to  the Hindu 
nation claiming nothing, de. serving  no  
privileges,  far less  any preferential    
treatment,  not     even citizens'  rights." 
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THE VICE-CHAIRMAN (SHRI DI-
NESH GOSWAMI): Mr. Hashmi, please 
cooperate with the Chair and conclude. 

 

"What about the Muslims and 
the Christians dwelling in the 
land? Are they not also born and 
bred here? How could they become 
aliens just because they have chan 
ged their faith? They are born in 
this land, no doubt. But are they 
true to its salt? Are they grateful 
towards this land which has brought 
them up? Do they feel -------- " 

[ ]   Devanagari Transliteration. 

THE VICE-CHAIRMAN (SHRI DI-
NESH GOSWAMI): These are known 
things. Mr. Hashmi, please   wind up. 
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THE      VICE-CHAIRMAN        (SHRI 
DINESH GOSWAMI): Yes, Mr. Shawl. 

SHRI      GULAM MOHI-UD-DIN 
SHAWL    (Jammu &   Kashmir);    Mr. 
VIce-Chairman, Sir,., , 

Because our Vice-Chairman speaks in 
English, I will speak in English; where 
lies the harm. I hope you are getting the 
interpretation service. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): You speak In any 
language you like but you speak briefly 
and in a short span of tim«. 

SHRI       GULAM MOHI-UD-DIN 
(BHAWL: sir, at the outset, I may tay that 
as far as the time is concerned, that is no 
doubt short, but the matter ! so essential 
and important because We have now the 
chance to get this verdict against the 
R.S.S. which my friends on this side tried 
to prevaricate and Mr. Mody in his 
Speech in lighter vein rather was only 
trying to minimise the importance of this 
verdict. Aa far as the verdict Itself is 
concerned, tl la the very Janata party 
which was in power that Appointed an 
ex-High Court judge to be the 
Commission to inquire into all these 
things. Now that the -verdict is egainst 
them they speak as if there is something 
wrona with it. They ought to have been 
bold enough to admit-as they have 
suspended Pande thinking thai b» it 
InvolTed to it—that cer- 

tain elements are there in this society in this 
Secular India who are out ta create these 
troubles. I lay special ^ emphasis on this 
condemnation because I come from that 
part of the country, Jammu and Kashmir 
which has the record of communal 
harmony. Under the leadership of Sheikh 
Mohammad Abdullah, National 
Conference has been there since 19-38 and 
not a single communal incident has taken 
place there. Even when we were fighting 
for our freedom, not even in those days 
such a thing has happened. 

It was the father of the nation, Mahatma 
Gandhi, who came to Kashmir in 1947 
while Sheikh Saheb was undergoing 
imprisonment at the hands of Maharaja 
Hari Singh. And at that time Mahatma 
Gandhi sai^ that I see a ray of light in 
Kashmir. And it was because of that 
secular, socialistic and democratic set-up 
of India that we opted for joining India 
and opposed and fought Pakistan in three 
wars on the soil of Kashmir. Those are 
our principles. We adhere to those prin-
ciples. Those are our convictions. But as 
far as the rest of the country is concerned, 
especially th© northern and central India, 
this venom of communa-lism has taken a 
great toll of innocent Muslim life. 
Women, children, old and infirm people, 
simply because they are Muslim, or they 
were Rluslim, Muslims are an anathema 
to certain particular persons in this 
country. Islam is an anathema to them. As 
for patriotism, they do not hold monopoly 
in this. I would humbly submit, anybody 
can see the cases under the Official 
Secrets Act or other spying cases. Who 
are the aftcused there? Not the Muslims. 
It is non-Muslims. So, they do not hold 
monopoly. We have fought four wars; one 
against China and three against Pakistan. 
But still we have held to our conviction. 
StiU we adhere to those principles. We 
get pinpricks, no doubt, but we do not 
deviate from that path which we have 
chosen long since in 1938. Here in this 
connection, the first point is, I would 
submit, as far as my friends on this side    
are    concerned, when    ay 
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friend Dr. Bhai Mahavir says that this 
report is against Congress-I, then why ^o 
they feel jittery about it? Why do They 
oppose discussion on this report? Why do 
they prevaricate things here, reading one 
sentence from here and the other sentence 
from there? We want the whole truth, and 
nothing but the truth. 

He just read one sentence. He should 
have completed tiie paragrapii. When he 
was reading from that, he must have 
known that not a single Muslim ^ came 
forward as witness. Wlioever came as a 
witness was a non-Muslita. I When a 
Commission sits, when a ' Commission of 
Enquiry sits, it does not summon all these 
persons by name. A general notice is 
issued that whosoever is interested and 
who knows something or anything about 
such incidents or about such holocaust 
may came forward. In this case, it was not 
that Shri Pandey was to he invited or he 
was to be summoned and so on. But you 
can see for yourself that all those persons 
who came forward and appeared before the 
Commission were non-Muslims and they 
spoke against the R.S.S. because that is the 
truth. How can one hide the truth? Now, 
take, for example, the role of the Bihar 
Military Police. What about that incident 
in which some helpless women and 
children, infirm and poor Muslims were 
put in an ambulance? Think of that 
incident. In that incident, the whole 
ambulance was bur and all the inmates in 
that ambulance were roasted alive. Was it 
the action of the Muslims? Now, Sir, the 
basic trouble is the venon and poison of ,.. 
(Time-bell rings) Sir, I have yet to begin. 
The Essential Services Maintenance Bill 
was dicussed and debated for the whole 
nigha in the House. 

SHRI P. RAMAMURTI: That was 
yesterday. Today, we are not going to •it 
till 4 AM. 

SHRI GULAM MOHI-UD-DIN 
SHAWL: Sir, I shall try to finish. The 
background has to be seen, the venom, 
the poison, of communal hatred, th« 
Intolerance and all that. 

There is one more thing which 1 
would like to mention in relation to 
this communal hatred. As against th« 
Muslims, aa against the Islamic count 
ries, there are persons, there are some 
gentlemen, who advocate establishment 
of diplomatic relations with Israel, be 
cause, Aiab countries are Muslim coun 
tries. They raise their voice against 
petro-dollars, against oil and so oa. 
But when they are asked to snap dip 
lomatic ties with the Musiim countries, 
wih the Arab countries, they keep 
back, they resile and they riggle out 
of it because they know that they have 
to depend on these countries, it is only 
hypocrisy.    The  secularism they 
advocate is only hypocritical, it is just an 
eye-eash and it is only a window-
dressing. It is not reality. They are out to 
undo the Muslims wherever they find 
them. 

Here, Sir, I will just mention one 
incident which will jllusftrate niy point. 
Tills venom, this poison, of communal 
hatred is already there in the society. But 
the unfortunate part of it is that the civil 
services, whether it is in the Centre or in 
the States, are affected by this poison. 
We have seen this in these riots. As far as 
the Bihar Military Police is concerned, 
this report points out about its conu 
missions and omissions and they have 
pointed out that within 22 hours, they 
fired 108 shots and killed many innocent 
lives. Sir, I will not take much of your 
time. But my point is, w<e have to think 
about some long-term remedies. Of 
course, everybody will condemn such 
incidents. But mere condemnation will 
not mean anything. Ever since the 
murder of Mahatma Gandhi, we have 
listened to such condemnations. But this 
has not brought about any improvement 
in the situation. What I suggest is that, as 
far as they, the Congress (I) Party, are 
concerned, they have got a trust from the 
people in 1980. It is you who have to 
learn the lesson, not the opposition; but 
the ruling party Members, the treasury 
benches, have to take the lesson from 
1980, 
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Muslims reponted confidence in you 
and you are not to betray Muslims. 
As per your election manifesto you 
must give proper representation to 
Muslims in all services, especially in 
these para-military forces and in all 
services whic^ are reoponBible for 
maintenance of law and order. That 
will create confidence among the 
masses, among the minority. That 
has to be implemented. If you do 
not keep that trust you shall have to 
suffer the same way—I will not name 
that party. So, you are to keep that 
trust and confidence. You have to 
gain the confidence of the minority 
community which is innocent and 
helples. Therefore, as far as services 
are concerned, I would submit thaft 
due  representation  be  given. It 
should not be only window-dressing, one 
person at the top and none ait the bottom. I do 
not say, there shuld be any separate unit of 
any force of Muslims because that will only 
accentuate the problems. They should be 
given proper representation in all the 
services.    As for_____ (Time    Bell). If 
the time is short, I will sit down. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI); Time is definitely short. 

SHRI GULAM MOHI.UD-DIN SHAWL: 
When other speak time is not short for tthem. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): You have ipoken for 14 
minutes. 

SHRI RAMAMURTI: There is no one to 
relieve the Vice-Chairman. 

SHRI GULAM MOHINUDDIN SHAWL: 
All right, I sit down.  (Ends) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I have got five more Members 
before me. When should I call ithe Minister? 
At 10 O'clock J will call the Minister. So, 
each Member will have seven minutes each. 
Yes, Mr. Haq. 
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THE   VICE-CHAIRMAN (SHRI 

DINESH GOSWAMI): Mr. Rama-murti. 
I hope you will conclude in seven 
minutes. 

SHRI P. RAMAMURTI: Sir, I am not 
going into the details of (the report 
because there is no point in going into the 
deitails of the report. My friend, Dr. Bhai 
Mahavir, tried to find a lot of holes and 
contradic. tions in that report. But what j 
would like to point out hcne is, I wish 
that the discussion in this House had been 
much more servious so that we can find a 
solution to this problem. 

It is unfortunate that even after 34 
years of independenct?, this problem, 
instead of mitigating, has aggravated. 
Now, Sir, let us find ciuit what is thQ 
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actual reason. I am not going too much into 
it. I would like to tell my friends of the RSS 
that if they go on protesting, the English 
proverb is there: The lady protests too much. 
The question is, what is the policy, what is 
the philosophy or what is the ideology that 
the RSS has been preaching to the people of 
this country? We are more concerned with 
that. The seeds of communal disturbances in 
the country are sown by the particular 
philosophy and ideology thait the RSS people 
have been trying to preach in this country, 
and unless we are able to avoid that ideology, 
this virus cannot be removed. Any amount of 
pabandi or any such thing on the RSS will 
not help this thing. So long as that ideology is 
rooted in this country, we will not be able to 
do that, 

Now, as far as ithis RSS ideology is 
concerned, somebody was talking about the 
Vithayathil Commission report on the 
Tellicherry riots. I can talk with more 
authority on this subject for the simple reason 
that as far as my party is concerned, it has 
never been concerned with any riots and 
nobody can lifit a finger against it. Even 
Justice Vithayathil said in his report:— 

'I have no doubt that the Jana Sangh has 
conitributed in a large measure to the 
creation of communal tension in Tellicherry 
which led to the disturbances. The evidence 
goes to show that Hindus belonging to all 
political parties took part in these  attacks  on 
the Muslims. 

It is not disputed that none of the leaders 
of the Marxist Party took part in these 
disturbances. It is also in evidence ithat 
Marxist workers went in a car with party flag 
on the 29th evening and advised people to 
stop the rioting." 

MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
YOGENDRA MAKWANA): Which is Ithat 
newspaper? 

SHRI P. RAMAMURTI: That is the report 
by   the Commission appointed 

when Achyuta Menon was the Chief 
Minister and Karunakaran was the 
Home Minisiter. Who did not visit 
that place? Now, Sir, that Commission 
has found that every party, including 
the Congress (I), was in thait. There 
fore, as far as we are concerned, there 
was a time in this country when 
Congressmen stood between the rio- 
iters. We had in Kanpur the great 
Ganesh Shankar Vidyarathi who sac 
rificed his life. Our party can boast 
that even in Jamshedpur -------------- (Inter 
ruptions) Even in 1978 we sacrificed; 
we had had many Vidyarathis who 
sacrificed their lives. Therefore, I 
am only saying (that we can say this. 

Now what is the reason for it? What 
is the philosophy there? I will just 
give you one or two things to show 
what it is, how venom is being spread 
among the young Hindu boys. They 
forget that when people were talking 
of the Indian nation ....................  

SHRI YOGENDRA MAKWANA: What 
is the title of the book? 

SHRI P. RAMAMURTI: As far as this 
book is concerned—the title is BUNCH OF 
THOUGHTS—Mr. C. Chandrarsekharan, the 
Under Secretary of the Hindu Samrakshan 
Samiti, a prominent RSS workef in Tellicher-
ry says that Guru Golwalkar is the guide and 
philosopher of the organisation. Therefore, I 
am (talking authentically. If I say it, 
somebody will object to it. But an organiser 
and a prominent RSS leader of Tellicherry 
said Ithat Golwalkar is the guide and 
philosopher of that organisation. And lohat is 
the philosophy he has been preaching? This 
is what we are concerned with. Talking of the 
Indian nation, he says: 

"They forget that here was already a full-
fledged ancient nation of the Hindus and the 
various communities which were living in 
the country were here either as guests, the 
Jews and Parsis, or as invaders, the Muslims 
and Christians. They never faced the 
question how aU 
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such heterogenous groups could be 
called as children of the soil.....................  

The Muslims were invaders. There 
fore, they cannot be called as the 
children of India. They are not 
citizens of India. They can, if at all, 
be called as second class citizens of 
India. * 

.............merely because by an ac 
cident, they happened to reside in 
a common (territory under the rule 
of a common enemy." 

Just because they resided in a common 
territory undiy the British, how-can you call 
them the citizens of the country, how can you 
call them the sons of the soil? This is the 
question. 

Now I will give you some other things. At 
that time, the national leaders were trying to 
forge the national umity, the unity of all 
communities. I am not going into the 
question how far it succeeded, how far it did 
not and why it did not. These are questions 
on which there are differences between us 
and others. I am not going into those 
controversial questions. But the main 
question is; how does Guru Gowalkar treat 
us? After all, I had differences with Mahatma 
Gandhi in his approach towards this problem 
of Hindu-Muslim unity, but none the less 
none can question his sincerity, the sincerity 
of purpose for bringing about unity between 
the two communities and none can question 
the fact that here was a man who sacrificed 
his life in that great holocaust of 1947. We all 
pay homage to that spirit that animated him 
to sacrifice his life for bringing about peace 
among those people. What do these people 
say? What does Guru Golwal-kar say about 
that? 

'lAnd all this was supposed to be 
for the achievement of 'Hinciu-Mus- 
lim  unity"      and      therefore of 
swaraj' 

This when we were talking of the Hindu-
Muslim imity for the purpose of bringing 
swaraj. He says, .all this was supposed... 

"The credulous and freedom-loving 
Hindus believed in all that and prepared 
himself to sacrifice his Hindu-hood, all liis 
age-old ideals, heritage and aspirations, as 
he was 'told by his leaders that without 
doing this Hindu-Muslim imity was not 
possible and without Hindu-Muslim unity 
swaraj could not be achieved." 

That is how he has scoffed at the idea of 
Hindu-Muslim unity. This is the whole 
philosop'iy with which he went on. 

One more thing. Our people submitted to 
the Muslim rule for more than a thousand 
ysjars to the extent that even today we find 
people saying that Muslims were great and 
godly persons. Some even go to the extent of 
saying that we must destroy the statues of 
Hyder Ali of Mysore who .i ailed his Hindu 
king and usurped his throne, that he was an 
oppressor and that his son, Tippu forcibly con-
verted countless people to Islam, demolished 
many temples and molested a number of 
women. To this extent the infatuation goes on. 
This is how . the history is being taught here. 
The poison is being injected that the Muslims 
in this country of today are venomous and that 
their ancestors had molested women. Tippu, 
who fought the British in the early eighteenth 
century and who was one of the great patriots 
of this country, is depicted as the most rabid 
commu-nalist and as liavinj^ molested 
women. What else will happen if this venom is 
injected in the shakhas of young boys? 
Therefore, Sir. what I want to point out is that 
the RSS will not be able to render its bona-
fides to the people. However much it may 
protest and pick holes here and there in this 
Report or other reports, the fact re- 
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mains.... (Time  bell rings)  At least give my 
five minutes. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Rama-murti, be 
reasonable. 

SHRI P. RAMAMURTI: I am reasonable. 
Just five minutes. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): This is a very unreasonable 
request, Mr, Rama-murti. 

SHRI P. RAMAMURTI: So long as the 
RSS is not prepared to repudiate openly the 
sayings of CJuru Golwal-kar, no credence 
could be given to all that. Thait is what I 
want to say. 

Secondly, Sir, I would also ask the 
Government of India what it has done about 
the agreement we had in the National 
Integration Council to co-operate with the 
Government of India. I brought a resolution 
that this ideology must be fought together so 
that Indian people do not become its victims. 
What is it that they have done? All svich 
resolutions were adopted by the National 
Integration Council. 

Sir, one more point. What are our media. 
doing? Secularism does not mean preaching 
of religions. Secularism means separation of 
the State from the religions. Everybody has 
got to.... 

THE VIC&CHAIRMAN (SHRI DINESH 
GOSWAMI): Be reasonable to others also. 

SHRI P. RAMAMURTI; One can follow 
any religion one wants. We have no quarrel 
with that. But the State should have nothing 
whatsoever ito do with any religion. We hear 
the media today. (Time bell rings) I am 
finishing. One sentence. 

Here is the Radio. At Tripati it goes on in 
the morning singing the Ven-Icateshwara 
stothra. Somewhere else it is reciting Qoran 
and at yet another place it is singing Bhagvad 
Gita, and yet at some other place something 
else, what is this? The Prime Minister goes to 
these temples. Let her. I have no objection. 
But why are all these things popularised on 
the radio. 

SHRIMATI PURABI MUKHO-
PADHYAY: I raise a point of order. Your 
interpretation of secularism is not secularism   
buit   irreligion. 

SHRI LAL K. ADVANI: It is irreligion. 
We reject it. (Inten-uptions) Sir, lie has talien 
second chance. His party spoke art. the 
outset. He has quoted out of context Guru 
Golwal-kar to malign the RSS and for no 
other purpose. 

SHRI P. RAMAMURTI: It is for them to 
counter and decide how to function.     
(Interruptions) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI):     Mr.      Koya. 

SHRI B. V. ABDULLA KOYA: Mr. Vice-
Chairman, Sir, it is a pity that the Jana Sangh 
and the RSS have agcdn been accused of 
persecuting the minorities, especially 
Muslims, after the guilty role in the 
assassination of our beloved Father of the 
Nation, Mahatma Gandhi, by no less a body 
thain the Jamshedpur inquiry commission. 

Formerly the Madan Commission's report on 
Bhiwandi riots and the Reddy Commission on 
Ahmednagar riots accused the RSS. Some of us 
who have direct knowledge of the role of the 
RSS in the country have been trying to focus the 
attention of not only the Government but also the 
good, peace-loving people of India on, the 
treacheries and anti-Indian activities of the RSS 
and the Jan Sangh. There is a well-rooted cons-
piracy in India to work against the . secular 
nature of our Constitution by calculated, well 
organised methods of riots, arson,  plunder,  etc.    
This ha? 



491    Short Duration Discussion        [RAJYA SABHAj        re. Jamshedpur         492 
riots of 1979 

[Shri B. V. Abdulla Koya] been happening in 
every part of the country one after another. In 
my own State of Kerala, where   the Mushms, 
Hindus and Christiaais live in a most tolerant 
and brotherly manner,    we had an unfortunate 
situation a    few years ago, as mentioned by 
many of our friends, at Tellicherry when Mus-
lims lost Itheir houses, mosques and shops, 
marked specially for such destruction by RSs 
volunteers brought from outside.   If there is any 
viseful purpose /to be served by such com-
missions, the Government should take all 
kinds of remedial measures. First of all, 
adequate representation should be given to the    
minotrities    in    the police, army and other 
para-military forces and even in Government 
services. The culprits, whether they are in 
Government or otherwise, should be  suitably  
punished.    The    victims should   be   
compensated   adequately and without delay.    
Ample security measures    should    be    
taken in the trouble-spots by    arresting    all    
the goonda     elements     and     disbanding 
communal    minded    security    forces like    
the    Bihar    Military    Police. Lastly,    a    
new    system    of    education should be 
imparted among the students, teaching them 
religious tolerance, character-building and the 
life histories of the great men of all religions. 
I hope    ithat these remedial measures which 

I have suggested will not be objected to even 
by my friends like Mr.  Advani. Let ine say a  
few words   about  Jamat-e-Islami.   I     for 
myself do not agree with the policies of the 
Jamat-e-Islami. But I iind that whenever the 
RSS and the Jan Sangh are  accused  of   
creating violance  of something like   thart,  the      
Jamat-e-Islami is also brought in.  But I do not 
find anything against them by any conmiission 
whatsoever. It was a mistake on the part of Mr. 
Piloo Mody to criticise Shri Jitendra Narain       
who acted as the head of the commission. 
Because it suited him, he has accused Mr,  
Jitendra Narain.   Unfofltunately he has 
forgotten the most important 

part that his own Government was a 
party to the appointmenit of this 
commission. 

THE   VICE-CHAIRMAN (SHRI 
DINESH GOSWAI^I): Thank you. 
Mr. Ram Lakhan Prasad Gupta. I hope 
you will finish by 10.00. 

SHRI   RAM   LAKHAN      
PRASAD GUPTA;   By 10.05. 

 

"The SDO (GOW/29) maintained in 
his cross-examination by the counsel 
for the minorities that 'there was no 
suspicion or apprehension of 
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any communal disturbance' arising 
from this event." 

"The Commission, therefore, concludes 
that Shri Dina Nath Pandey was a 
member of the R.S.S., his actions fol-
lowed a line which was in fulfilment of 
the general scheme of the Hindu 
Communalists of Jamshedpur and that 
they were also aimed at achieving the 
plan announced in the leaflet circulated 
by them.. 

"The DC now used his authority to 
command the procession to move and 
he also asked Shri Pandey to 
cooperate by coming to ^he mike anjj 
ask the processionists to do likewise. 

It is, no doubt, an admitted fact that 
Shri Pandey addressed the 
processionist!! asking them to move." 
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Though We cannot £(Chieve it alone, we 
shall start a revolution by standing shoulder 
to shoulder with our Muslim brethren 2nd 
the time is not far off when another Muslim 
country will take shape. 

 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): I have given 
chance ti) all and now Mr Sukul wants to 
speak. I hope you will finish in five 
ittinutes. 
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THE VICE-CHAIRMAN (SHRI 

DINESH GOSWAMI): Yes, Mr. Min-
ister. 

SHRI YOGENDRA MAKWANA : 
Sir, I win be very brief. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): I will be very 
thankful to you if you are brief. 

SHRI YOGENDRA MAKWANA: 
Sir, all those who spoke have gone 
now and nobody is here to hear the 
reply.  

Sir, in this discussion on the reported 
findings of the Commission of Inquiry 
rtlating to the Jamshedpur riots Of 1979. 
seventeen speakers have participated and 
almost all of them have quoted 
extensively from the report. 

you can do anything; you can do any 
bloody thing. You are not dependable 
and you are not reliable. That is why 
they do not rely on you 
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SHRI YOGENDRA SHARMA:    Ex- 
cepting Mr. Piloo Mody who wanted this 
jamindari to be banned. 
SHRI YOGENDRA iMAKWANA: Sir, 
how far it is possible for me to quote 
from this Report I do not know. Of 
course, I have got the Report officially. 
But since it is not laid on the ^ table of 
the House it is a secret document for me. 
So it is not possible for me to quote 
anything from the , Report. But I have t© 
rely upon the quotations given by the 
speakers from the Report itself. 

 Sir, the first speaker who    spoke, 
Shri Harkishan Singh Surjeet, made 
many points and analysed the situation in 
the country and the communal tension in 
the various parts of the country. But, at 
the same time, he a^o made somie 
allegations. I thought that he would 
confine his speech only to the Report and 
about the findings of the Commission. 
But he went to the extent of saying that 
the Prime Minister of the country is also 
associating herself with communal 
organisations like the Jamait-e-Islami by 
sending a message to its Hyderabad 
Conference. It is far from the fact to say 
like that, because she sent the message to 
the 1500 Hijri Celebration organised hy 
the Celebration Committee at Hyderabad 
and she does rjot send a message to the 
Jamait-e-Islami Conference. This is just 
by way of clarification to the hon. Mem-
bers. 

The next speaker was Mr. Piloo Mody. 
Sir, I can understand his agony. When he 
was speaking, he was vomitting anger. I 
can understand his agony because h^ 
was very badly defeated in Godhra, and I 
was the man who was campaigning 
against him dtiring those days from the 
Congress (I) side, our candidate won and 
he was defeated. Ultimately he blamed 
the Congress Party that the Congress 
incited the Muslims of Madasa. But, Sir. 
it is only because he lost the election in 
Godhra. 

Then, many other Members have 
participated in the debate and    they 

    have made many points from the Report. 
But I would not like to     go through it. 
But I would' like to reply to    some of 
the    points which they have put to me 
by way of questions. Dr. Bhai Mahavir 
pointedly   asked me a question as to 
why the    Commission appointed to 
enquire into the riots  of Aligarh was 
wound up    by the 
Congress'Government. Sir, this 
Commission was appointed in    1978, 
and they were expected to submit a 
Report within four months. With that 
condition the Commission was appoin-
ted. But they did not submit the report 
and went on seeking extensions, one 
after another, and in April 1980 again 
they came with a request for extension 
up to 18 months. They had completed 18 
months already.    They had to  examine 
200  witnesses.    Out of 200 witnesses, 
during the course of one and a half years 
they examined only 8 witnesses and they 
wanted to continue as if it is  to be  
continued for ever. That has created a 
situation where the atmosphere became   
tense and, therefore, it was thought 
necessary   tihat  the  Government     
should wind up that Commission because 
the Commission was not able to submit 
its report in time. 

 
SHRI YOGENDRA MAKWANA: 

After inquiry, against those who were 
found culprits action will be taken by the 
Government, so far as Kar-puri Thakur 
matter is concerned, Sita-ram Kesri Ji 
has already clarified that it was not the 
Congress (I) party but the Janata Party 
which removed Kar-puri Thakur. 

SHRI ABDUL REHMAN SHEIKH: 
But Congress (I) supported the Sun-dar 
Das Ministry. 

SHRI YOGENDRA MAKWANA: 
Mr. Sheikh has put a question pointing 
out tH^t in all the Commissions Of 
Enquiry, whether it is Bhiwandi 
Commission   or    other    commissions, 



[Shri Yogendra Makwana] 

there is a specific finding that the R.S.S. is 
involved in all these riots and what action the 
Government has taken against the -B-S.S. 
people. These commissions are appointed by 
the State Governments and it is for the State 
Government to take action against those who 
are involved in the communal riots. They have 
taken' action against individuals who were 
found involved in the riots. There is no action 
taken by the State Governments against iiie 
organisation as such. Recently, we have 
informed the State Governments about the 
RS.S. Organisation. I will come to that later 
On. He said that the Government had imposed 
collective penal tax on a village which had 
helped the victims Of the riots. I want to know 
the name of the village which was involved in 
the attack on the Muslimg and of those who 
helped so that I can write to the State 
Government. The hon. Member can give the 
names to me so that I can write to the State 
Government and then they can take action on 
that. Hg also asked about the anti-riot force 
which was announced by the Government. 
Eight battalions have been created for easing' 
communal tension and for tackling communal 
riots. Whenever there are communal riots, 
these battalions go into action. Care has been 
taken to recruit members of the minority com-
munity also in these battalions, Scheduled 
Castes are also there because they have 
reservation. Shri Yogendra Sharma pointly 
asked about the ban on the R.S.S. and the 
action taken by the Government. I have 
already replied on the 7th May, 1981. I would 
like to read here what I said at that time so that 
the hon. Members can know about it. 

I said: 

"In the interest of minimising 
communal tension and preventing communal 
disturbances, the State Governments were 
advised to consider the imposition of 
restrictions 

on the holding of R.S.S. Shakhas, particularly 
in public places like ^ parks, school buildings, 
etc. through \ the judicious exercise of powers 
confeiTed by law, particularly in areas which 
are known to be communally sensitive or 
prone to com-  munal disturbances. 
Subsequently in fHe light of some orders 
issued by the Government of Uttar Pradesh 
and Kerala and the provisions of Section 7 of 
the Assam (Maintenance of Public Order) 
Act, other ^ State Governments were advised 
to consider either amending the respective 
Police Acts on the lines of the Kerala 
amendment, or incorporating in the Public 
Security Act, if any, a provision analogus to 
that of Section 7 of the Assam (Maintenance 
of Public Order) Act or issuing instructions 
on the lines of those issued by the 
Government of  Uttar  Pradesh  for   banning  
the 

holding of R.S.S. Shakhas in public 
places or in the premises of educational 
institutions run or aided by the Government 
or local bodies. In the context of these 
suggestions, the State Governments of 
Andhra Pradesh, Gujarat and Rajasthan 
have indicated that they are seized of the 
matter. The State Governments of Bihar, 
Madhya Pradesh^ Karna-taka and Manipur 
have indicated that they have in view the 
question of legislating on this subject. In 
the case of Haryana, the State Government 
do not consider a ban to be necessary in the 
State at present. However, tlte State 
Governments are alive to the situation for 
taking appropriate action when the sitution 
demands it." The State Governments of 
Jommu and Kashmir, Marhya Pradesh, 
Miharashtra, Orissa, Punjab, Tamil Nadu 
and Tripura have stated that appropriate 
instructions as considered necessary by 
them have been issued to  the subordinate  
tufhorities.  The 
State Government of Meghalaya feel that 
the provisions of Assam Maintenance of 
Public Order Act, 1953 as adopted by the 
Government of Meghalaya are sufficient to 
meet the 
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requriments. The State Govern-^ ment of 
Nagaland, Sikkim and West Bengal have 
also considered these suggestions and are of 
the view that no specific i^^eps in this 
regard are required at present. This is, Sir, 
so far as the RSSban-ning is concerned. 

Sir, the hon. Member has also put a question 
about the National Integration Council. In the 
meeting of the National Integration Council, 
it was decided that the Information and 
Broadcasting Ministry should be requested to 
see that they can broadcast such programmes 
which can remove the communal tension and 
bring communal harmony. 

 
The Information and Broadcasting Ministry 
has issued orders for the active involvement of 
Rdio, TV, etc. for the communal harmony. 

 
SHRI YOGENDRA MAKWANA: The 

Home Ministry has also written to the Films 
Division for producing such films which can 
help in the communal harmony. (Interruption) 
I will complete now. I know that everybody is 
tired. 

Sir, Mr. Gupta was just referring to the 
'Bunch of Thoughts' which was also  quoted  
by  Mr.  Ramamurti.   He 

said that the 'Bunch' of Thoughts' is nothing 
but a history book. If it i« a history book, then 
I will say that it is a distorted history because 
of description and' the paragraph about Tippu 
Sultan, which Mr. Ramamurti read, is far 
from the facts. Sir, recently I came across a 
book, "The Sword of Tippu Sultan", it is 
written by Mr. Gidwani and he is a Hindu 
writer. And in that book he has described how 
Tippu Sultan was a patriot, hovv'he saved the 
Hindus as well as the Muslims. He helped not 
only the people of this country but also the 
foreigners/ particularly the ladies who were 
caught by the army. He helped them and sent 
them to their respective countries. So, if such 
a patriot is described as a staunch Muslim and 
that he had molested the women, nobody will 
believe it. 

 
Sir, I do not want to say many things about 
this report. But whatever questions the lion.' 
Members have raised, I tried to reply and I 
hope that they are satisfied. 

TH VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Before I adjourn, I think it will 
be desirable to express a word of 
congratulations to the Secretariat and the staff 
on behalf of the ^ouse for sitting with us so 
late. It will be a record for any Parliament. In 
fact, I have made some calculations and we 
have sat for 29 hours and eight minutes with 
a break of six hours and seventeen minutes 
from yesterday and today. We have sat for 29 
hours and 8 minutes with only a break of 6 
hourg and 17 minutes. This must be a record 
of any Parliament  in th^ world.   ' 



SHRI LAL K. ADVANI: Thank you, 
Mr. Vice-Chairman, for holding the iovt. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): In fact,"[ started 
the day with a question. If I would have 
known     that my    fate 

would be this, I would have been ab 
sent. _ 

The   House   stand's   adjourned   sine 
die. 

The House then adjourned 
sine die gt twentysix minutes 
past ten of the clock. 
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